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RESOLUTION RE THE APPOINT-

MENT OF ACOMMITTEE TO RE-

VIEW THE WORKING OF THE ALL
INDIA RADIO

MR. CHAIRMAN: Shri Basavapun-naiah
has authorised Shri Bhupesh Gupta to move
his Resolution.

SHrl BHUPESH GUPTA (West Bengal):
Sir, I move the following resolution:

"This House is of opinion that
Government should appoint a Committee
consisting of 45 Members representing both
Houses of Parliament to conduct a general
review of the working of the All India
Radio and to make recominenda-tions for
its improvement."

I notice that some hon. Members have been
good enough to table a number'of
amendments. All these are reasonable
amendments. We can consider them when that
stage comes. But my proposition is simple,
that I want a proper review of the activities
and the working of the All India Radio so that
proper recommendations could be made for its
improvement.' As you know. Sjr, the All India
Radio disseminates news and in a way, is a
means of propaganda. But what is more, radio
plays an imporiant part in the cultural life of
the country in modern times. Especially in a
country like ours where literacy is small, the
radio has an added responsibility attached to
it. It is necessary, therefore, for Members of
Parliamen and the country always to watch
over the functioning of the radio and its
behaviour and its role in the life of the
country. Today I know the hon. Minister is
responsible to (his House about the activities
and the working of the All India Radio and a
kind of constitutional right we have got that
way. Bu»: that is only a formal thing and
whatever we have got is rather fictitious in
this matter because the show is run by a small
coterie of officials who preside over the affairs
of the All India Radio with a super-iord sitting
in the Council of Minis-
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ters. As you know, we hardly see Dr. Keskar
present; he is hardly seen either in this
House or in the  other House. Probably he
is very busy travelling all over the
country. I found from a reply to a Starred
Question in Lok Sabha that in 1958-59, his
travelling allowance came to  Rs. 45,979,
the highest of all the Ministers. Next came Shri
Ajit Prasad Jain with Rs. 37,769. It is thus
seen that  Dr. Keskar does a lot of travelling
and though the All India Radio centres are few,
his travelling seems to be quite a lot. ~ What
he is doing, we do not know. =~ We do not
know where  he-goes, what he does and how
he handles the complaints and grievances that
are accumulating in ~ Calcutta, Bombay and
in other places, even in Delhi, about the
work and the administration of the All India

Radio. It would not be bad if we are
enlfghtened  a little about the subject when
the AIL India Radio undertakes to

enlighten the whole country.  Charity begins
at home and I think Dr. Keskar would be well
advised to throw a little more light here
because enlightenment should begin at
home, namely, in this-Parliament.

Sir, the All India Radio is. not an autonomous
body. The B.B.C. is an autonomous body and
similarly other autonomous bodies are there in
European countries. 1 do not say that just
because it is not an autonomous body it is bad, I
do not say this thing: at all. But it is not an
autonomous j Body, it is an appendage of the ad-
| ministration. Because it is an appendage of the
administration, it is all the more the duty of the
hon. Minister to give personal attention to it and
have a line of communicaiion with Members of
Parliament as to how things should be run. I
would ask how many Members of Parliament
have been approached by the All India Radio to
offer criticisms, comments and suggestions with
regard to the broadcasts, personally. I have
never been asked. I do not know whether any-
body in this House in the non-official Benches
has ever been asked to come
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out with his comments, suggestions and
criticisms for the improvement of its work. I
do not care which side of the House was
approached. I believe that none of the non-
official Members was ever approached. We do
not receive such communications at all. I do
not know what happens in the Consultative
Committee. But there are many who are on the
Consultative Committee, who might be
interested in  offering  opinions  and
suggestions. They are not approached by the
authorities concerned. As you know, Sir, we
get news, talks, music and so on from the All
India Radio. All these programmes are
determined by the authorities, that is, those
who run the various centres of the All India
Radio under the general over all guidance, I
believe, of the hon. Minister. What we get on
the air we all know; at least, we can know it.
But what goes on behind the scene at the
varioui eentres of the All India Radio would
not be normally known until we, Members of
Parliament, take upon ourselves the
responsibility of bringing to light certain
instances of mismanagement, nopotism,
corrup'ion, malpractice, favouritism and the
like, and I propose to do so here in the
interests of th» public and for the
enlightenment of the public. As far as political
ma'ters are concerned, the All India Radio is
abysmally and highly partisan and they do not
hide it. Sometimes when I hear their political
broadcasts, I wonder whether I am listening to
the Jantar Mantar Radio where (he office of
the A.I.C.C. is situated or the All India Radio
for which we in Parliament, from both sides of
the House, sanction money. I wonder if it
would not be possible for the All India Radio
to ask the Jantar Mantar Radio to relieve them
of this heavy burden and themselves start a
broadcasting station at the Jantar Mantar
Road. I should welcome it provided we get
similar facilities. But why the All India Radio
should be used as an instrument of Congress
propaganda, of partisan transmission of news
in broadcasts, for the life of me 1 cannot
understand. Now, Sir,
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you see some of the broadcasts. Pandit
Jawaharlal Nehru—well—he is given good
coverage and I do not grudge it, because
people are interested in listening to what he
says. Well, he made a statement after the
Kerala election, in which he criticised the
Muslim League and the manifesto of the
Muslim League. And he said that he had not
seen the manifesto and added that™ had he
seen that manifesto, he could not say how he
would have reacted to it then, I listened to that
broadcast, and that portion of his reference t°
the Muslim League in the manifesto was
discretely cut out. Thus even the Prime
Minister came under the censorship of the
authorities that run the show in Delhi. I do not
know how the Prime Minister felt about it But
I was not happy, and my un-happiness, |
believe, was shared by many in the country.

Then, Sir, when the Commonwealth
Ministers' Conference took place, someone
gave a talk in Bengali in Calcutta—I exposed
these things in the House—in which he gave
the impression that the British Empire no
long«r existed and that we were still a part of
the British Empire. Such erudite and learned
men are requisitioned to write scripts to be put
on the air for the enlightenment of the public.

Then again when the Kerala elections took
place and the situa*ion in Kerala developed.
All India Radio broadcasts were highly
partisan; one side was practically blacked out
and the other side was given exaggerated
importance and prominence in the broadcasts,
saturally that side to which Dr. Keskar is
happy to belong.

Then, Sir, when the strike took place—the
Government employees strike—last year in
July, what happened? The All India Radio be-
came an instrument of—well, T do not
know—almost an instrument of strike
breaking, that is to say, its broadcasts were
highly coloured; and It was full of distortion
and suppression of truth. The Hindustan
Standard of July 17 wrote:
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"When the people of Delhi are told that
all is more or less well except in a few
areas like Calcutta and Bombay—as if
Calcutta or Bombay was just like any other
place—and when little is said about the
extent of the dislocation of those 'pockets' a
very unbalanced and misleading picture is
darwn. Let anybody compare the A.LR.,,
and also the Delhi papers, say, on Calcutta,
with the reports published in the Calcutta
papers, and he will be shocked by the
difference between them."

It is well known how the All India Radio
treated the strike news. According to them
Howrah trains were running normally. People
went to the station and returned home. Photo-
graphs appeared -in the Congress papers. I do
not know if you paid compensation to those
who came to the station by listening to your
broadcasts, and having discovered the lie had
to go back home. So here also similar things
were done. Now such a thing happened
because they had set up their own machinery,
some kind of machinery; some officers got
together and started broadcasting. They never
broadcast what the workers were saying; they
had collected some tape-recorded statements
from the authorities in the various railway
stations and other places in order to show how
in other places things were fine. That is how
misleading propaganda was carried on against
their own employees—Government
employees—but the greatest casualty there
was truth itself. Dr. Keskar is a doctor after
all—in many things—but he should not hit
hard against truth; truth should not so easily
be made a casualty in public life. That is how
he behaved in this matter.

Then, if you listen to the All India Radio
broadcasts, you never understand that in the
country there are trade union organisations,
hardly you will feel that there are opp'sition
parties which are active, or other popular
organisations or other people belonging to no
party carrying on whole-
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ne social, cultural and public activities.
They are left out, but whenever a tiny Deputy
Minister makes somewhere in a remote corner
of the country, say, in Kanyakumari, a futile
statement on an unimportant and insignificant
subject, you find the All India Radio blaring
forth in its broadcast the whole thing. That is
how things go on.

Then about the parliamentary coverage, and
I would ask the hon. Minister to listen to the
portions covered and broadcast—I do. 1
generally do not listen to very much, but I do
sometimes, and I ask others also to listen to it.
What is it that they hear? From both sides of
the House very wholesome and constructive
criticisms are made against Government
policies and actions. But what do you see
there? There—you see—they pick up from the
speeches that are made in the course of the day
the praises for the Government, and, in
addition, one or two criticisms too, and then
broadcast it as if only paeans of praise are sung
in this House by all sides of the House as far as
the Government is concerned—Iet alone the
Ministers' speeches. That is how we are
treated. Sir, I am a critical person as you know,
and I generally make critical speeches and, as I
said, sometimes I listen to the All India Radio
broadcasts, and I feel I had better not make my
speech at all because, if I say a good word of
the Government, that alone becomes the
subject-matter of my speech in the bi-oadcast.
Well, Sir, I was wondering why I should at all
make any speeches if Dr. Keskar would treat
my speeches in this manner when I am paid by
the "public to criticise here the Government,
and whether it would not be in the public
interests to save the public funds spent on me if
my speeches should continue to be distorted
this way. That is how Dr. Keskar distorts news;
he makes light into darkness and darkness into
light. He is a great . . .

MR. CHAIRMAN: If he does ihat, he has
learnt it from you.
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SHri BHUPESH GUPTA: No, Sir, he has
not learnt it from me, because he would be the
last person to learn anything from me. Now
this kind of thing goes on.

Now take for instance the administration.
Let me start with the Calcutta centre, because
about that I know a little bit more. First of all I
take up the audition system, wher, you have
testing of voice, presentation, etc. The present
system is not at all satisfactory. It is the
audition board of three persons that chooses
the artistes, but the supervisors of different
branches—light music, classical music, drama,
etc—are not consulted at all in the selection of
artistes although these supervisors are experts
in their respective lines. The upshot of the
whole matter is that it is the administration that
dictates. Naturally there is wide scope for
nepotism and corruption. There are many
instances of undesirable and incompetent
artistes getting through through the recom-
mendation of one or the other of the board
members. It is left to the board, and the
supervisors are ignored. The board should be
therefore enlarged to include supervisors of
different branches. These are the key-men and
why they should be kept out, I do not
understand. There ar, two grade; of radio
artistes, one old hands and another new
entrants. As regards the old artistes, in view of
the lengthy and complicated process involved
in the removal of the registered artists, several
old artists, who have deteriorated and are
worthless but had managed to get into ten or
twelve years ago, still continue. They keep old
people even when they are not very useful.
Even when the recommendation for removal is
made from Calcutta, the artiste concerned may
have somebody high-up in the A.LR.
directorship in Delhi, and the recommendation
for his removal is turned down. That is how
things happen. To cite an instance, the Calcutta
Station recommended the removal of Aparna
Chakravarty, a singer of classical music,
because she had become incompetent, but
she
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managed to pull wires in Delhi and she still
gets the bookings.

MRr. CHAIRMAN:
personal references.

Just avoid these

SHRI BHUPESH GUPTA: Avoid personal
names? All right, Sir. Because I am very
precise

MR. CHAIRMAN: You need not be so
precise; leave the names out.

Surt BHUPESH GUPTA: All right. Sir.

Dr. SHRIMATI SEETA PARMA-NAND
(Madhya Pradesh): It is objectionable to
mention names.

SHRI BHUPESH GUPTA: Then as regards
new entrants, they are graded A and B on the
basis of the marks obtained in the audition
test—Nobody is taken in if he or she gets less
than 50 per cent, B grade—50 to 59 per cent,
A grade—60 per cent, and above. Normally no
one is graded A initially. The minimum fee for
a new entrant in Calcutta is Rs. 30 per 3, 8 or
even 9 songs sung at one or more sittings. The
amount paid elsewhere in the country is much
higher. Some new entrants who are not at all
up to the mark also get through through the
recommendation of the board, but once they
are enlisted, it is difficult to eliminate them.
The producers, that is, the supervisors in
different branches, cannot do anything. All
that they can do is to reduce the frequency of
bookings of the not very useful and effective
artists. At present there is no regular basis for
the increment or reduction of fees. It is done at
the discretion of the authorities, and naturally
there is much scope for corruption and
nepotism. There is also no rule regarding the
frequency of bookings of different artistes.
Cases of favouritism therefore happen very
frequently, and everyone in Calcutta knows
how some people get frequency of bookings
while others do not. Th th, terminology of the
A.LR. songs are called lyrics and composers
are called lyricists. There is no special
depart-
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[Shri Bhupesh Gupta.] ment for contacting
lyricists, examining lyrics and buying suitable
ones. As such lyrics are not normally bought
in Calcutta. Songs of composers enlisted in
the past ar, repeated again and again. In o'her
States there is a regular system of buying
lyrics, I am told, but not in Calcutta. New
lyricists hardly get a chance in Calcutta.

MRr. CHAIRMAN: He cannot hear the
radio and he is making comments on it.

SHrRi BHUPESH GUPTA: That is the
trouble with me, Sir. WiMiout hearing many
things I can comment. It is good that I do not
hear the All India Radio. Dr. B. C. Roy once
said that he wished he did not hear the All
India Radio. He observed 'What kind of things
Dr. Keskar puts across the AIR'.

MR. CHAIRMAN: He is trying Divide and
Rule.

SHRI BHUPESH GUPTA: The normal rate
here is Rs. 5 per song whereas the amount
paid elsewhere varies from Rs. 40 to Rs. 50
per song. Some time ago 50 songs of a lyricist
were bought for a pittance of Rs. 100 i.e., Rs.
2 per song. I do not know how much it takes
if I go from her, in a scooter to my place. It is
nearly a rupee. The Calcutta station authori-
ties try to take advantage of the poveny and
distress of poor but competent artistes and that
is how they Set them to do their job at such
poor rates.

Then, Sir, if an artist does not pen to be
related, even in a remote wav, to a permanent
employee of the Calcutta station of the A.L.R.
he or she is penalised through being booked
less frequently. They do not get much
bookings and so on. Nepotism goes on. But,
Sir, I know of a lady—I do not want to name
her—a cousin of the Assistant Station
Director there, whose frequency of bookings
increased as against being reduced because
*he was fortunately related to the
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A.S.D. As you know, Sir, relationships in
this regime do not count,

MR. CHAIRMAN: Are there any of your
relations in the A. I. R.?

SHrRI BHUPESH GUPTA: 1 would ask
them not to go there.

Then, Sir, there is a system of tape-
recording of every song but the arrangements
at Calcutta are not satisfactory.

Then, Sir, the strength of the engineering
personnel at Calcutta is extremely meagre. At
present there are 27 transmitting stations in
the country and I am told the Government will
increase the number to 100. I do not know
what will happen then.

Then comes mismanagement because the
personnel is not effective and adequate. Take
the case of test matches, how they were
covered. According to the rule laid down by
the A.LLR., no commentator is permitted to
broadcast on more than two occasions. But |
do not know how that gentleman— I do not
know who he is .

MR. CHAIRMAN: Do not say that you do
not know.

SHrt BHUPESH GUPTA: If you want me
to name him, I can give you the name. He was
allowed to broadcast in four test matches,
Kanpur, Calcutta, Madras and Delhi. Whereas
Mr. Puri, if you like the name, the best Indian
commentator, got only two chances, Mr.
Vizzy's commentary was the worst. He gave
wrong scores and wrong names of the players.

SoME HON. MEMBERS: Question.

SHrl BHUPESH GUPTA: They may
question anything. Then, Sir, what happened
in the Bombay test? They were talking
amongst themselves about the prospects of
results of horse races and the listeners heard it.
You can well imagine the feelings of the
listeners in this matter. That is how they go
on.
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Then, Sir, in Calcutta again, they issued a
circular sometime in April asking every cne of
the musicians there to send at least 30 songs of
the composers with whom the A. I. R. had
already entered into contracts. The artistes
took very serious exception to this. It caused
unnecessary harassment to them because it is
difficult, rather impossible, to procure 30
songs .at a time from the composer approved
by the A.LR. For every song sung the
composer gets nearly 25 to 75 nP: Take the
case of a well-known composer, Mr. Pronob
Roy, who received Rs. 11/- for his songs for
the entire period of 1959. The gracious Infor-
mation and Broadcasting Minister .gave Rs.
11/- for his songs sung during the whole year
of 1959.

MR. CHAIRMAN: Why are you again
using a name?

Surl BHUPESH GUPTA: This is no
reflection. The Director General of the A. 1. R.
came to Calcutta, on the 20th of June last year
to investigate into a serious complaint, but all
that he had to do was to hush up the matter,
and the person who was aggrieved was
removed to some other position and the matter
was hushed up. There, in the Calcutta station
of the A. I. R. the trinity rules. I will not give
the names because I need not give the names.
They ai'e the Station Director, the Assistant
Station Director and the Assistant Director of
Classical Music, called by the people of
Calcutta, the trinity of the All India Radio,
who run the show with the blessings of Dr.
Kekar.

Then, Sir, I come to the Delhi Station of All
India Radio, nearer home. Here a”ain,
according to my information, there is peaceful
co-existence. They flourish and thrive on
nepotism and corruption. Nobody touches
them. A sort of code has been evolved.
Therefore, you do not hear much that way.
Friendship and nepotism run riot there; what
sort of friendship I not go into it here.

The.., tgaiii, when you have such things,
you have rivalry, frustration!
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and bitterness. These are also there in the All
India Radio, Calcutta. I am told that grass
worth Rs. 400 from the All India Radio lawns
was sold to somebody. I do not know much
about that. Because it is a delicate matter |
need not dilate upon it but the hon. Minister
would please enlighten us on the subject.

Then, Sir, here is the text of a printed letter
dated the 7th September, 1960, addressed to
the Director General, All India Radio, by Mr.
G. C. Avasthi, Programme Executive. In this
letter he said that he felt disappointed after
long years of service in the A.ILR. He joined
the All India Radio in 1945. In his letter he
makes serious allegations. He says that people
with high salaries, Rs. 300 to Rs. 1,000 a
month, are somehow or the other appointed
without going through the Public Service
Commission, and he makes a very specific
statement about this thing. He points out to
insecurity of service. People are retrenched at
will and asked to quit their job at will. He po
nts out further that on another occasion a
batch of 30 people was saved because of
Parliamentary intervention. I do not know if
the hon. Minister has read the text of this
letter which Mr. Avasthi wrote to the
Minister. There is a lot to be said on the
subject.

Again, in the matter of selection of artistes,
musicians and singers and so on, well, who
does it? We do not know. I am prepared to
concede the right of the members of the
Congress Party provided I know who they are,
so that I can go and talk to them. They are not
there. The job is given to a set of officials and
advisers who are there in order to cover up
what the officials are doing. That is how Dr.
Keskar runs his show.

Again, Sir, an article appeared in the F/ee
Press Journal. It seems 1.2 also meets
pressmen.

THE MINISTER ofF INFORMATION AND
BROADCASTING (DRr. E. V. KESKAR): The
hon. Member is probably not aware that I have
to be In charge of the press also.
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SHrRI BHUPESH GUPTA: 1 am coming to
that. That is another tragedy. He is in charge
of the Press Information Bureau.

MR. CHAIRMAN: Mr. Bhupesh Gupta,
your half an hour is over.

SHri BHUPESH GUPTA: Just a few
minutes. Therefore, it is true that cultivation
goes on here of people, of favourites, of
friends, of relations at the All India Badio
where you see the persecution of qualified
and eminent artistes and other people who
will be more suitable for the All India Radio
and the whole thing is directed on lines of
family ties, friendship ties and favouritism.
this is
into
want

of
from

Finally, Sir, I suggest that
a matter which should be gone
by Members of Parliament. We
to rescue this important vehicle
cultural life and  propaganda
the hands of the hon. Minister and
his officials. It should be a body
above approach, above suspicion,
above partisan consideration,
which should be run In the larger interests of
the country and for the cultural enlightenment
of the people and for the dissemination of
truth and nothing but truth. Presently it is full
of people who stand for suppression of truth,
for suggestion of falsehood. It has become a
flourishing trade in an all-India Radio centres.
About this Dr. Keskar, our eminent Minister,
should do something.

The question was proposed.

SHRI A. D. MANI (Madhya Pradesh) :
Sir, I move:

1. "That for the words 'consisting of 45
Members representing both i Houses of
Parliament' the words | 'consisting of
Members representing both Houses of
Parliament and representatives of cultura
interests' be substituted."

2. "That for the words 'and to make
recommendations for its improvement' the
words 'and examine the desirability or
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of converting the All India Radio from its
present set-up into an organisation,
managed by a public corporation, and to
report thereon' be substituted."

SHrR1 ROHIT M. DAVE (Gujarat): Sir, 1
move:

3. "That for the words 'Committee
consisting of 45 Members" representing
both Houses of Parliament' the words
'Commission consisting of Members of
Parliament and others' be substituted."

4. "That for the words 'for its
improvement' the words 'in trie light of
their review' be substituted."

(These amendments also stood in the

nav> Shri. M. S. Gurupada
Swamy and Shri Rajendra Pratap
Sinha.)

The questions were proposed.

MR. CHAIRMAN: A little more tolerance
and a little more laughter will make the
situation better.

SHrRI BHUPESH GUPTA; A little more
music also.

MR. CHAIRMAN: No music. Your voice is
very musical; we all know it.

SHRI G. RAJAGOPALAN (Madras): Mr.
Chairman, I came into the House with some
expectation of hearing a powerful argument
from Mr. Bhupesh Gupta for the setting up of
a committee of parliamentarians to go into the
working of the All India Radio. But I must
straightway point out that I am much
disappointed, because he has taken this
opportunity to make just a political diatribe
here on 7, Jantar Mantar Road or Windsor
Place, whichever place it might be. He has not
given any concrete instance or any cogent
argument for the setting up of a parliamentary
committee. He himself, in his initial remarks,
said that the A.LR. was an appendage of the
Administration. What does it meanT When he
made that statement— appendage of the
Administration—
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did he go into the full meaning of it? Even if
it is any kind of appendage, Sir, it is under the
full control of Parliament. What has- been
Parliament doing all these eight years? What
has been Mr. Bhupesh Gupta doing all these
years? What have they been doing all these
years? They could have asked these things in
the form of questions, in the form of Half-an-
Hour discussions, in the form of resolutions,
etc.

SHrRi BHUPESH GUPTA; 1 gave my
resolution once, but it was blocked and it did
not come.

[MR. DEPUTY CHAIRMAN in the Chair]

SHRIG. RAJAGOPALAN: Well, Sir, 1 am
only saying that there are all kinds of avenues
for the discussion of these things in
Parliament  and Parliament is a supreme
authority to control the administration of  the
All India Radio.  If there has been anything
wrong, it has been because of the improper
functioning of Members themselves. I
would  say that the  Opposition has not
taken care to see whether  the All India
Radio has been properly  functioning or not.
If it had not been properly functioning, they
could have brought these things to the notice of

Parliament. Then, Sir, we have got this
Informal Consultative Committee and
Members can suggest things and offer
criticisms.  Then we have j*ot the general
debate on our Budget and also the

Appropriation Bills.  These are the various

stages where such things can be
discussed and grievances redressed. Instead
of that, what is itthat they want? They

want a committee of parliamentarians to go into
the administration of the All India Radio.
What are we doing here? There is the Lok
Sabha and there is the Rajya Sabha. They get
S0 many opportunities of discussing these
things there.  They can discuss these things

either in the form of committees or  in the
open House itself or they can have
informal discussions. Leaving all
these things, Sir, just for fancy's sake they

want a parliamentary commit-
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tee. This has become a fancy nowadays. What
is it that such a commission or a committee
can do, which Members of Parliament cannot
do? Is it our feeling that we cannot do
anything in this matter? If we have a mind to
do it and if we have got constructive
criticisms to offer, we can do many things.

Then, Sir, the one point which he has made is
that it is making propaganda for a political
party. I would humbly request the hon.
Minister to place before the House the
number of hours and the number  of news
items covered for each  party. He was
complaining, Sir, that there were, what he called
political broadcasts. Well, I have been for some
time a Parliamentary Secretary in  the
Ministry and I can say that I have not heard of
any item  as 'political broadcast' and  when
he uses the words ‘'political  broadcasts', 1
think what he actually means is that in the news
bulletins  there is a tinge  in favour of one
party  or the other. After all, Sir, these news

items are meant for the listening public.
They listen to the news to know about
things  that happen; they  cannot listen

to things that do not happen. And it depends
on the quantum  of work that each political
party puts in.  If we have a conference or a
Congress session or anything of that sort, our
doors are open to the public, our doors are open
to the, press; they come and take down these
things. Even our quarrels are reported. But
that does not happen in the party of my friend,
Mr. Bhupesh Gupta. They have been meeting
for eleven days. Still nobody knows what ig
happening there, because nobody is allowed.
Even their members are not told these things,
leave alone the press. Under such
circumstances, Sir, how can the A.LLR. give
any coverage? Can it say that they were
just meeting?  In that case, Sir, who will
listen to such empty things? Can it say that
the Communist Party has been meeting
i, Windsor Place and  they have been sitting
and sitting and discussing and discussing
things? In
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[Shri G. Rajagopalan.] that case, Sir, the
public will close down the radio; they will not
listen to such things. They can listen only !o
those things which are happening. Whenever
there is any official brief ng or whenever the
Communist Party gives anything, it is
naturally broadcast on the radio.

Then, Sir, he gave two instances, one about
the Commonwealth Conference and the other
about the Prime Minister's remarks pertaining
to Kerala. These two questions havo been
answered in this very House, if I remember
aright. At that time, Sir, he had the right to
ask for a Half-an-Hour discussion. Did he ask
for it or did any Member of his party ask for
it? Nobody asked for it. When we have got
the powers to function, we must function
properly and not just for fancy sake ask for a
commission or a committee to be set up.
What is that committee to go into?

SHrRI BHUPESH GUPTA: To examine if
Mr. Rajagopalan can be appointed as an
artiste of the A.L.R.

SHRI G. RAJAGOPALAN: Thank you very
much for the compliment. I think you would
also join me.

Sir, I will again request the hon. Minister
that he should place before this House the
number of periods, the number of items or the
number of news broadcasts, etc. for all
parties. That itself will make the position
clear, Sir. Well, Sir, if the Prime Minister
makes any speech he is making it as a Prime
Minister; he is not doing it as a Congressman.
Even Mr. Bhupesh Gupta will remember that
when Mr. Namboodiri-pad was the Chief
Minister of Kerala and when h, was making
speeches, over A.LLR, we never complained
against them. Therefore, Sir, I do not see any
reason for the setting up of a parliamentary
committee. If, however, they . can advance
any strong reason for it, then I can welcome
it. But these are the things which can be
controlled by Parlia-
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ment and Members themselves can control
them. But just to satisfy some Member's
fancy that a parliamentary committee should
be set up, 1 am afraid that is not the
function of Parliament—to set up such
committees.

I am happy to find that my hon. friend, Mr.
Bhupesh  Gupta, has heard the test
commentary and he is taking interest in
cricket. Because the Russian Ambassador in
Australia also saw some cricket match
recently in Australia between Australia and
West Indies, he too thought that he should
listen to the test commentary. Whether he
really listened to these 'est commentaries or
whether somebody asked him to make a
speech, I do not know. But I take it that when
the hon. Member makes his speech here, he
has heard the commentary and he makes
criticism on the commentary after hearing it
not because somebody tells him
something.

I must say that he made a reference to the
Delhi Station of the All India Radio and said
that there was coexistence of all sorts of
things, which he always uses and which I do
not want to use but I would humbly ask him
that if it is co-existence, it is co-existence
between two sections of ideologies and two
parties. If what h, ha said is about crime and
corruption, if he owns one, of course the other
is owned by the Government, because there
can be coexistence only between two sections
and it cannot be co-existence on one's own .

SHEI BHUPESH GUPTA: We do not exist
in the All India Radio.

SHRI G. RAJAGOPALAN: You do not
exist in Government. When he mentioned
about co-existence of crime and corruption, he
must be owning one of the two. I will close in
a minute because I do not see any reason and
he has oot produced any reason or utgur mt
for the setting up cf a commission. I do not
feel
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any necessity for a commission. The
Parliament has full powers to control the
administration of the All India Radio and if it
exercised a little more vigilance, if it feels that
this is not functioning properly, it will serve
the purpose and there is no necessity for .a
special commission.

SHRI M. S. GURUPADA SWAMY
(Mysore): Mr. Deputy Chairman, I am happy
that this resolution has >come before this
House for discussion as it will enable us to see
some of the aspects of the working of the
A.LR. I have moved an amendment to this
resolution. It is a small amendment and I have
said that a Commission consisting of Members
of Parliament and others may be appointed to
make recommendations in regard to the
working of the All India Radio. I have moved
this amendment with a view to associating
members who are not Members ol Parliament
but who are greatly interested in the
development of the A.LR. I think my hon.
friend, Shri Bhupesh Gupta, will accept this
amendment.

Criticisms have been made in the past about
the working of the A.LLR. I am not interested
in indulging merely in attacks against the
Minister but I want to show now whether there
is any case for an enquiry and if there is a case
for enquiry, then should it not be done
quickly? My friend who spoke just now said
that no attempt was made by Members of
Parliament in the past to focus the attention of
the House on some of the aspects of
broadcasting. May I point out to him that there
were many instances in the past where
Members had taken considerable interest i,
focursing the attention of the Houses of
Parliament and also of the public on various
important aspects of broadcasting. In 1955, 1
remember, and I think the Minister is also
aware, t ve'v important resolution caiue up for
discussion in the other Housa whiL: T was a
Member there and the resolution was fcr  the
setting upof a
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Committee to investigate into the question of
finding out whether it is necessary or
advisable to have a Corporation or whether the
status quo should continue and very lively-
discussion took place and Members of
Parliament at that time advanced many
suggestions for improvement. So interest is
not lacking. Besides, I must say that there is a
considerable case existing for investigation
into the working of the A.LLR. 1 say this not
because I belong to the opposition party and
that I must say that. [ say this because various
opinions have*been expressed by the press
and the public in the past for the setting up of
such an enquiry. I might draw the attention of
the House to some of the criticisms levelled
by the Indian press in the past about the
working of the A.LR. for instance, the
Hindusthan Standard on November 14, 1959,
while pointing out the ills of the A.LR.
referred to the particular case of Shri
Satyendranath Bose. He was asked to deliver a
series of lectures in the A.LR. but he refused
to deliver those lectures because, according to
him, there was too much of official
supervision which came in the way of an
independent expression of views. So he
refused to participate in the series.

The
1959,

Again,
November
suggestions

Hindu of Madras, on

made a number of
and, among other things,
it suggested that emphasis should be
on the dissemination of useful techni
cal information pertaining to
agriculture, animal  husbandry, rural
health and  sanitation  rather  than
matters political, as it would enable
the programmes to cut across party
and group prejudices and to play an
effective role in improving village
life.

The Statesman has come out with J bitter
attack on the A.LR. in its issue of April 26,
1960—very recent— and according to the
paper, the standard of A.ILR. news broadcasts
has deteriorated because of official --forence
with the work of the News Division of the
A.LR. In a forthright criticism, £h« paper sayr.
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[Shri M. S. Gurupada Swamy.]

"Want of policy, of foresight and of
judgement are the banes of the News
Division. A vital department, which
could be the eyes and ears of scores of

millions of people, in India and
outside, is treated as a minor
appendage, an instrument of

Ministerial publicity and of bureau-
cratic necessity as understood by junior
civil servants ..."

So here are certain criticisms levelled, not
by th, Opposition Parties but by the
responsible press. Apart from these
criticisms of the press, jnay I point out
that whenever one switches on the Radio,
what he hears mostly is not the voice of
the nation. It is th, voice of a particular
political party. There is a lot of truth in
what Mr. Gupta said. Mr. Rajagopalan
was very eloquent and said that the
volume of publicity given by the A.l.R.
depended on the volume of work done by
the political parties. That is not true. It is
not my opinion or the opinion of Mr.
Bhupesh Gupta but it is the opinion of
many people. I think my friends in the
Congress also would appreciate that the
A.LR. should be above political parties
and if there is a continuous criticism
about its working, the Minister should
have an enquiry made into the working of
the A.LLR. with regard to that matter and
also about other matters. What is wrong
in that?

Dr. W. S. BARLINGAY (Mahara-
shtra) : Would it not be better to have
facts rather than sweeping remarks?

SHRI M. S. GURUPADA SWAMY:
Mr. Gupta came out with so many facts
and I also gave one instance . . .

Smu BHUPESH GUPTA: Dr. Bar-
lingay, I would include you in the
Enquiry Commission.

Dr. W. S. BARLINGAY: I am grateful
to you.

SHRI M. S. GURUPADA SWAMY: I
can give a lot of facts but unfortunately
there is no time.
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DR. W. S. BARLINGAY: If there is
time for making sweeping remarks, there
is time for giving facts.

SHRI M. S. GURUPADA SWAMY:
There are criticisms levelled by res-
ponsible papers. They are not my remarks
or my opinions.

Some time back, in the Lok Sabha a
resolution for setting up a corporation for
managing the All India Radio came up for
discussion; and it was pointed out that in
view of the necessity to have the efficient
and impartial functioning of the All India
Radio, it would be desirable to have a
broadcasting corporation instead of
having it run as a part of the Government,
as a limb of the administration, as an
instrument of the official policy. Sir, there
are two systems which are prevalent in
the world. One is the system obtaining in
America and the otker is the system in
England. The American system represents
one extreme, namely, that of commercial
broadcasting where the broadcasting is
managed and run by private people. We
do not go by the American method. There
is another system followed in Great
Britian where the B.B.C. is a corporation
which is government-controlled; and it
has got the advantage, of having no day-
to-day interference by the bureaucracy.
Though it is constituted by the
government, it stands apart from the
ordinary machinery of the government.
That is a great advantage that the B.B.C.
is having and the net result is that the
B.B.C. has been able to work impartially
and has been able to satisfy various
shades of opinion in the country. Sir, I
hope it will be seen that there is a great
deal of substance in my argument that the
A.LR. should not be run as a department
or limb of the Government, but it should
be separate, and be a corporation. Even if
it is a corporation, the control of the
Government will not be diminished. The
Government's  supervisory powers
and
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powers 01 control will continue; but the
corporation will have the additional
advantage, namely, the advantage of being
autonomous and thus we may avoid the day-
to-day interference by the Government.

Now I come to some of the suggestions
which I want to put forward before the House.
I have two or three important suggestions to
make. I feel that the quality of the material is
important in all transmissions. In all
broadcastings the quality must be top-priority,
not quantity or quantitative expansion. | feel
that the A.ILR. has not been giving sufficient
attention to this important question of quality.
The A.LLR. programmes are usually dull. Even
educative broadcasts are not good. Not only
music, plays, dramas, but even educative pro-
grammes can be made lively and more
interesting. So we have to m pay more
attention to quality. Unfortunately, so far,
inspite of expansion of the AILR. and i®
branches, no adequate attention has been paid
to this important aspect. If there is any dearth
of broadcasting talent, I would even say, you
need not increase the broadcasting hours. Cut
down the broadcasting hours; but produce
quality material. Put up the best programme to
the nation so that the people and the country at
large may have certain standards, may get
good enlightenment, though it is small or
limited.

In the annual reports produced by the
Information and Broadcasting Ministry, it is
made out that significant progress has been
made in various aspects of broadcasting and it
is good to hear of all this progress. But
unfortunately in all this there is no indication
of the progress in the number of listeners. 1
feel that listeners are dwindling. Why is their
number dwindling? That has to be enquired
into.

MR. DEPUTY CHAIRMAN: How do you
expect the Ministry to keep count of the
number of listeners?

SHRI M. S. GURUPADA SWAMY: But
that is the most important part of managing
broadcasting. Take any
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country for that matter and you will find that
they have evaluation report and

MR. DEPUTY CHAIRMAN: They can
count the number of radios in use, but not the
number of listeners.

SHrRI BHUPESH GUPTA: On the basis of
the number of radios they can evaluate.

SHRI M. S. GURUPADA SWAMY: They
have got a basis for that. I think you are
aware that they have got a basis for working
out the number of listeners also. They have
statistics collected and they have got
evaluation reports of the number of listeners.

SHrRI BHUPESH GUPTA: Her« when they
listen to the radio, some people shout at the
radio.

MR. DEPUTY CHAIRMAN: Your time is
over. You may conclude now.

DRr. SHRTMATI SEETA PARMA-NAND;
The number you get from the licences. But it
does not mean that everyone living in a house
actually listens to the radio.

MRr. DEPUTY CHAIRMAN: And
everybody who has a radio need not be a
listener.

SHRI M. S. GURUPADA SWAMY: I feel
there is great scope fir improving and
reorganising th, All India Radio and therefore
there is a good case for setting up a
commission. Th, hon. Minister may not
accept all what we say. He may be partially
correct and we may be partially wrong. But
there is a case for the setting up of a com-
mission to enquire into the whole setup of the
All India Radio and so I feel this proposition
must be acceptable to \he hon. Minister. I feel
that by accepting this proposal he would be
taking a step in the matter of meeting the
various criticisms and allegations that are
levelled against the Ministry from time to
time by people from various quarters.

SHRI B. V. (MAMA) WARERKAR
(Nominated): Mr. Deputy Chairman, let
me first of all introduce
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[Shri B. V. (Mama) Warerkar.] myself as
the first broadcaster in India. I was not only
the first broadcaster, but I was there for the
first three years when the radio station was
conducted by a commercial company.

SHri M. H. SAMUEL (Andhra Pra.
desh): We are not able to hear the
hon. Member. It will be better if he
will come nearer the mike, or raise his
voice. ' fej

Mj?. DEPUTY CHAIRMAN: You may
stand in front of the mike.

SHRI B. V. (MAMA) WARERKAR: Very
well. I hope hon. Members can hear me now. |
was practically conducting the radio station
when it was being managed by a commercial
company for the first three years, from 1927
to 1930 before it was taken over by the
Government. As the company was not in a
position to carry on, the Government was
approached to take over the radio station.

SHrRI LALJI PENDSE (Maharashtra)
When did you conduct it? Not to my
knowledge.

SHRIB. V. (MAMA) WARERKAR: In the
year 1927.

Mr. DEPUTY CHAIRMAN: He says he
was the first broadcaster.

SHRI LALJI PENDSE: I know all about it.

SHRI B. V. f/MAMA) WARERKAR: Yes,
he was also there. Shri Lalji Pendse was also
there. I was practically an adviser to the
company. As an adviser I had to collect the
artistes and at that time it was very difficult to
do that and the artistes were not willing to
come and had to be coaxed into coming to the
radio station. After that, for a long time no
improvement was there. Only the programmes
were going on in the usual way. Since Dr.
Keskar took over in 1952, the first thing he
did was to appoint an advisory committee for
programmes and for music. He did not do it
as a super

[ RATYA SABHA ]

to review the working 1054
of the All India Radio

lord, as Shri Bhupesh Gupta suggests. He was
being advised by people who were artistes
and at the same time there were also Members

of Parliament on those Committees.
There

are also the consultative com-12
Noowmittees which are being

consulted in respect of the
programmes. Programmes are recommended
by these committees as well as improvements.
It appears that Shri Bhupesh Gupta has based
his speech more on heresay evidence than
actual listening to the programme. I doubt
whether he has got a radio set; if he has one, I
doubt whether he is listening to it regularly. I
am a regular listener and as such I can say that
in five years from 1951 improvements which
had not been made during the last twentyfive
years were effected. Even after that, many
improvements have been effected, for
instance, the national programme of music,
national programme of talks, national
programme of opera, national programme of
plays and national programme of -classic
literature. There are programmes for the labour
population and for the villagers. There are
farm forums. Lessons are also given for the
learning of Hindi at stations like Bombay,
Madras and Calcutta. The national programme
of music was introduced first in 1952 and so
far about 444 classical music concerts have
been broadcast. The national programme of
music features classical music artistes of the
Hindustani and the Carnatic schools. Had it
not been for Dr. Keskar, I am afraid classical
music in India would have been annihilated
altogether. Folk music is also given in the
national programme. The national programme
of talks was started in 1953. These are given in
English and so far we have had 340 such talks
which included some thought-provoking
subjects like 'The contribution of the South to
the heritage of India', 'Looking at ourselves',
'Some problems of University Education',
'Bastions of Democracy', etc. The national pro-
gramme of drama was introduced in 1956 and
so far 58 plays have been broadcast in
different languages of India. The technique is
of the master
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script, the play in the original language is the. adviso_ry bogrds and committees are
translated into Hindi and then it is translated into &Ving their advice every now and then,
the language of the particular station. Broadcasts Whenever it is needed. I do not see any reason
are on Thursdays. The national programme of why a Commission Sh‘%uld be appointed in
opera was started in 1956 which has been order to improve the radio programmes of the

broadcasting traditional operas as well as new Al

ones and in this way has kept alive a dying
tradition. The national programme of classics which
was introduced in 1959 seeks to introduce to the
listeners some of the famous classics in the Indian
languages. The method is the same, that is, the
preparation of the master script in the regional
language, its adaptation in Hindi and further
adaptation in other regional languages. So far
twenty classics have been broadcast. The national
programme of contemporary literature which was
introduced last year is a new undertaking which
endeavours to present selected items from
contemporary writings in different languages. The
national programme of documentaries features
development and other nation-building activities in
different parts of India. These programmes may be
in English and in the Indian languages and these
have not only encouraged this technique of
documentary feature but have also acquainted the
listeners with the constructive activities in different
parts of India. The national programmes provide a
forum and in this way have contributed towards
mutual understanding of cultures in India and have
promoted emotional integration. At the same time,
the national programmes seek to satisfy the taste of
the serious listeners and in this way perform to
some extent the function which the Third
Programme of the B.B.C. does. The big difference
between the A.LLR. and the B.B.C, however, is that
while the B.B.C. has to broadcast programmes only
in English, the A.LLR. has to do so in sixteen
languages for the home service. Listeners of the
B.B.C. may be more but the listeners of the A.L.R.
are not less. The number of licences was about 1
lakhs in 1951 and now it is nearly 21 lakhs. The
programmes are also popular. They are seeking
popularity every time and
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T 9T & F A9 A sfear Weat
ST AT 2 W T wrer sfEar Weay
waTa 3w & 1 ar me qW F foaw
FTAFA % FT0 AT @2 | W A
F1 20 T AE E, WA T E
w7 8¥s ¥ T AW A ATERTE
@mm,?ﬂﬁﬁﬂmﬁ‘?ﬁ?im
¥ g g % | HT L AT i e
W3 @y § 3 W 9 w0 A F
anrr wrer sfear et 7, S GEY
A W & St FreEw W § 9
g1 g ARl AT TEOAEA § I 69
3 TITH ATEFEE FAT W &7 frar
% | Taw W 3@ AR 2 (R A g
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[ St AT WrrY)

12 GiZ FATRI WL FewT w7 foEay
s famar & 5 § w7 w7 &7 999
ZIAT ATEHTEZ T AT T B Y ATH
agw | & {8¥0 # Faw o Fesie st
¥ Y AU TTHEH F JTH AT
gt a1 w8 Fafawe e §,
3¢ Zreaa WTATAT ¥ WiT 41 SreeeE
# s qresree faar svar & ) @@t
i o wat gw o Y €, @@ Ay
fer 7 18ve ¥ 30 ff 7l 97 vo
g1 w§ & 1 gt wre gfear Hear &
w2 A qear ¥ agat or o ¥ ?
Fite ag @wfay &, S0 F I
T AT G TR | WY ¢ 2w 4,
& 35 299 g1 T § | T g8
¥ <t gt & | 9k gfus whest &t
HTTH AT TAY FY HOAETAT T8 |
fromg Wi & w7 famr it aefadt
# T & T g7 oA F § & o
f& e ffear Wear § sl faq
a7 fae agat o W ¥ IR v
7 ¥aq el A afew wEdd W o@
ars g § | T At & ad A
FATHIL [T IT IF Fw IqH AT 7T
T A § | W g Wi £ froaw
IHH AT X AVEH T G AN A
ST | WY 9@ FF gar 7 & ofte
F g o, @ e W
™ W T 2 WwR @
ft am w1 Wemr F gm
ATTHrET FON TR F W T WA
farart #Y it o wEd £ AY W
I Tt # qoae foe o # W e
BX ag T IFOA A9 W TN W
drrafimarmad WA w
st & geadE wrdt €, wiierante &
e & WY gardr amy Y g ot &,
&9 Wresrez For Ay § Afew el
sy /T A g o & o gw I
faferezs g w1 < oo o &
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a1 W oAt & o e s
WY SR A AT o wr g W T
qren won § 5 ogee o asad
&1 g amm ad s

SHHI A. D. MANI (Madhya Pradesh):
Mr. Deputy Chairmen, while according
support to the resolution moved by my
friend, Shri Bhupesh Gupta, I should like
to explain briefly the scope of the
amendments which stand in my name. In
the first amendment I have asked that
there should be a committee consisting of
Members of Parliament and
representatives of cultural interests. From
the resolution which was moved it would
appear that there would be some sort of a
grand inquisition into the shortcomings of
the All India Radio. The All India is
manned by people who are working under
great pressure and I think a word of
tribute is due to them on the floor of this
House that they have been doing a
remarkably good job all these years. I felt
that a smaller committee consisting of
Members of Parliament and
representatives of cultural interests would
be a better working group than a big
committee of 45 Members. I would not be
able to agree to it with all the
shortcomings of the All India Radio
which my hon. friend, Shri Bhupesh
Gupta, mentioned in his speech. It is
perhaps true that there are cases of
nepotism, favouritism and corruption in
the All India Radio, but by and large
working as a Government organisation all
these years, it has set up a remarkable
standard of performance not only in the
matter of entertainment, but also in the
matter of presentation of news. I would
like to qualify this statement by saying 'in
a fair measure', because there are points
on which the objectivity of the All India
Radio has been considerably disturbed.

Much has been said that there is no
need for a committee to go into the matter
and this view was put forward by the first
speaker in this debate, my
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friend Shri Rajagopalan. And it has been
followed by other speakers who have said
that there is no need for an enquiry into the
All India Radio. It has been said that
Parliament gets an opportunity of having a
debate on the All India Radio whenever
Members want it. But unfortunately the time
at the disposal of Parliament is short and we
have never had an opportunity of having what
I might call a full-dress debate on the All
India Radio. Further, there have been many
Commissions of Inquiry into broadcasting . .

SHRi AKBAR ALI KHAN (Andhra
Pradesh): The debate has not been asked for.

SHRI A. D. MANI: The debate has not been
asked for because it is not possible to get
adequate time in the parliamentary schedule
for a full-dress debate on the All India Radio.
We have been more or less following on the
lines of the BBC. I find that neither the
Minister of Information and Broadcasting nor
any representative of his Ministry is here.

THE DEPUTY MINISTER oF RAILWAYS
(SHRI S. V. RAMASWAMY) : | am here.

SHRIA. D. MANI: We would like to have a
representative of the Ministry.

SHRI S. V. RAMASWAMY: I am taking
notes.

SHRI A. D. MANI: I would like to say this
that in the matter of going into the need for a
change, while I have said that the All India
Radio has set up a very good standard of
performance, there is need for a change at the
present time. In the matter of entertainment,
the All India Radio is out of step with the new
generation and it is a fact that the Radio
Ceylon gets a much better and a more appre-
ciative hearing than the All India Radio. The
B.B.C. also in its time had to face similar
problems when the Radio Normandy
and
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the Radio Luxembourg wert broadcasting
better entertainment on Sundays when the
BBC devoted its service to the transmission
of religious views. Today the entertainment
part of the All India Radio is not attractive to
the new generation and the most fatal thing in
braodcasting is to get out of date. And I am
sorry to say that in the very big field of
entertainment, our idea of trying to push what
is called classical music has not received
widespread response.

There is one other aspect of broadcasting
and that is nobody can say what is the purpose
and what are the aims of broadcasting in this
country. In every other country there is a pre-
amble set up for the broadcasting instruments
and we know exactly what the broadcasting
stands for. For example, in the United States
in the Federal Communications Commission
they have accepted the principle that
broadcasting should serve the interests of a
majority of people, and that in the matter of
minority interests there should be also
services to them in order that the majority
may absorb a new interest in the matter of
entertainment. What we are trying to do is to
try to push some minority point of view in the
air in the form of classical music.

In the matter of presentation of news, I
would agree with my friend, Shri Bhupe-h
Gup'.-'-, that the transmission of news at the
time when the Kerala Ministry was pushed
out of power led many of us to feel that the
presentation was not objective. There has

been too much of publicity for the Congress
Party on the air, though I must record that in
regard to the Bhavanagar session of the
Congress and the Raipur session of the
A.I.C.C., the publicity has not been as much
as it was in the past. I do not know whether it
indicates any change in the policy. But on the
whole quite a number of people have come to
feel that the Congress Party gets a much
better deal on the air.

There is one other aspect to which' my
friend, Shri Bhupesh Gupta,
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presentation of news at the time of the
Government servants' strike. As one who
listened to the All India Radio constantly
during that period, I must say that the
broadcasts were not objective and the Calcutta
Radio Station was forced to the necessity of
mentioning that the broadcasts it was putting
out were not written by them but by the All
India Radio at Delhi. It was quite contrary to
the facts of the situation as it existed.

The House should consider one other
aspect about broadcasting. Considering the
fact that the All India Radio has got 21 lakhs
of licences, which means that the Government
of India owns the biggest newspaper in the
country, and considering the fact that the
listeners of the All India Radio broadcasts
take their news from the All India Radio, I
think we should now consider changing the
set-up of the All India Radio. It is not merely
tinkering with the All India Radio, trying to
have individual defects rectified. We are not
interested so much in that as in changing the
basis of the All India Radio. The BBC, which
has been working more or less on the same
lines, went through all these problems which
we are facing now. The Government of India
has accepted a heavy responsibility in the
matter of development of television. It
requires wholetime effort to develop
television in the country and with the Ministry
of Information and Broadcasting as it is
constituted today I am not sure whether the
Government would be able to give full-time
attention to television. Perhaps a new Ministry
for television may have to be set up and I
would like to welcome the day when the
Ministry of Information and Broadcasting
itself is bifurcated, leaving 'Information' to a
separate Minister and 'Broadcasting' to
another Minister. This may perhaps provide
more jobs, but I am not looking at it from that
point of view. The BBC went through all
these problems. They had these matters in-
vestigated
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SHrRI BHUPESH GUPTA: Do not provoke
them to enlarge the Ministry.

SHRI A. D. MANI: I think the expansion
comes naturally, Mr. Gupta. I think that the
BBC was investigated by the Sykes
Committee, the Uils-water Committee and
last but not least by the Beveridge Committee.
I would like to mention that there is one other
aspect about broadcasting. Today there is a
Government at. the Centre which is run by the
Congress Party. Tomorrow the pattern of
Government may change in our country.
There will be a Congress Government at the
Centre and some non-Congress Governments
functioning in the States and at that time we
may not get the same objectivity from the All
India Radio in the matter of transmission of
news.

Secondly, there is another aspect and that is
the development of the national language.
While we are interested in developing the
national language at the Central level, the All
India Radio is giving more and more emphasis
to local languages. This has got to be
harmonised and integrated. Further the search
for new taient must continue, and I am not sure
whether the governmental set-up , offers the
best opportunities for finding out new talent. On
all these grounds I feel that we must now accept
that broadcasting has become a national subject,
and Government and the people should consider
broadcasting of news as being a matter which
should be under a trustee. It should not be
assumed that the setting up of a Broadcasting
Corporation would mean that Government
would lose its powers of control. We all accept
that Broadcasting should be ultimately
responsible to the State. But a Corporation
would have a much wider field for init'ative free
from day-today interference from the
ministerial level and probably will be able to
unearth new talent. The B.B.C. Diroc-tors are
appointed by the Governors today. They can be
removed at will. The Government in the United
King-
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aom can compel me a.ts.is. to yusn through
any announcement of any Ministry which it
considers to be in the national interest. It can
also take over powers of control of the B.B.J,
whenever the national interests demand it.
These are very wide powers, and Parliament
too has got an opportunity of debating the
reports of the B.B.C. and probably of moving
an adjournment motion whenever it is called
for. The parliamentary powers of control are
always there. But what the Broadcasting
Corporation in England enjoys which the All-
India Radio does not enjoy is independence of
ministerial criticism. There have been cases as
in 1926 when Mr. Baldwin wanted a certain
statement issued by Church leaders on the
occasion of the general strike not to be
broadcast on the radio. The B.B.C. took the
decision to broadcast it. We are expanding our
State enterprises, and at least the Government
servants' strike showed that in a matter of
Government being the employer we cannot
expect any objectivity from the All India
Radio. The Beveridge Committee which went
right into the matter—as Sir William
Beveridge was a person of great reputation for
sobriety—said that broadcasting should have
an independence of criticism in Parliament
greater than that possessed by authorities
concerned with national industries such as
coal, elec-tricty and transport, that is to say,
without any Minister being able to give
directions in normal times as to the conduct of
the broadcasting authority. This is what is
wanted in regard to broadcasting. Perpetual
criticism and scrutiny will stifle initiative. I
feel, Sir, that we have come to a stage when
the broadcasting system in the country has
assumed the dimensions of a national
problem, and no Minister, however capable he
may be, will be able to give his time to the
development of broadcasting in the country.

Sir, I may mention in passing that the
Board of Governors of the B.B.C. meet twice
a month, and the Board of Governors consists
not only of people associated with
Government but also
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representatives of cultural nterests. Mr. Harold
Nicholson was a member of the Board of
Governors for some time. We would like this
cultural instrument to be developed by people
who have a very adequate cultural
background, not merely Government officials,
and we would like to have participation of the
public at various levels. The B.B.C. has a
Central Advisory Council which consists of
about 45 members. We might get
representatives of the various States to sit on
an Advisory Council of that kind which may
meet four times a year as it does in Great
Britain, and try to bring effective public
participation at all levels in the working of the
All India Radio.

Sir, I think that the Government must accept
the position today that broadcasting has
become a matter which should be placed in the
hands of a trustee, and at the present moment
the entire broadcasting system is run by
Government officials. I know that the recent
move of the Ministry of Information and
Broadcasting to give security of service to the
employees of the All-India Radio has been
welcomed by them, but from the public point
of view today broadcasting is done by
Government officials, and we should like the
position to change. We should like a Corpora-
tion to come into existence which will, take up
this matter and will try to run it as a national
institution in which the public will participate
both at the Central and at the local levels. I
hope that this matter would engage the
attention of the Government. I am not
suggesting that this is the only solution of the
problem. In my second amendment I have said
that the desirability or otherwise of the matter
should be examined, and I trust that
Government would appoint such a committee
forthwith. I am not very fond of the word
commission because comnrssion means delay
and no action, but committee means some
action and perhaps a little delay. I am of the
view that whatever the name may be, an
enquiry into the broadcasting system of the
country is immediately called for.
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Yo et fag frmpe (fare):
IR WA, I AT AW A
wEi #

SHKT AKBAR ALI KHAN: We all
agree.

Prop. R. D. SINHA DINKAR: You
will also agree that his harangue has been
a music to this House and we have all
enjoyed it and also profited by it. He is a
fluent and at that an extempore speaker.

afewr s 35 @ AT e wrd
T4 T WO ATEE GG BT | 35 97 HAT
frsar &gy av &7 @ Py oy g
et w0 A &, TiT TORC & AT
A At A wafr ger o
FA ATHL AT 5T

Surr BHUPESH GUPTA: You are
speaking things against me,

qro Tyt fag Franew : 28T a5,
it o foreg A AT E X T Ao
w1 397 g ¥ sRyfer odff %
7% 73 17 AT TH T AT 77 A
o i w0l g q 1 e aTE ¥ gl e
wAger @nit A W s agfra
agd I At Ao wrd v
gt =%, aF A oF—nirarz ¥
1A F g I wlaT F A & gam
1§ wer AFf g AHr | I wRray w1
TR wewT A 93 oo w3+
g oo vt Fazr g A g dr
me | )

FAH AT T A AT A A wa
@ ug § R T 33 79 71 93vwr 7 5
ey T fory 08I 1 Z7 TaTT O
X & A% ary W g Ay &) Iww
g 3 g & 6 o avwen v o
¥ ZEarT 1 A T T O gewr w41
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agf wwar fv svwe 3Aw wd, W
q7% g1 78, AT 27 i, 2 § g ayraa
2, A w3 T T e g A aew
# s 1 At T g 9 wey o feafa
A 2 1 3y wrE wea # f 3o
tfear o aem a7 Fr w=re faorm o )
FZ A qamr a@m 2 % Truth
has many facets 77T =T §,
o wdat 7 @w fwivet awy
T A A1 A F faw faawr #§ o1
Tafed w7 F|ET FAH 0w Y
AT WOT T 7 TG 0w W
T FZ 9% 1 98 700 a9 & f ger
4T At & g # g edr § adf
frrerrdt

U AT HYT F | WA TET AAE T
TG AT & | T, 3T I g
ET TR ET & 9y E7 e Ay &
art # i o A gmt e
ST E | FY AT B A aaCqQE (e
Tgr 2 fr <fedr & avew < & SWt
werre wfes grar @ | & e &, 39
AT AET Ztar e T=Ye 3T HEaT
Lac o

) - kel el e b

“an ¥ o (Laen
T [t S g ween Y (Ta7 T
ey w=e 7

o Tt fog feame - wivw &
Famdt A1 ware et & v g 2,
g aF formper wgf 21 o e % e
W AT AT A FwFgA - A IS
warqre dfzw ot w1 foeer wge 3 8
wfaar &1 At 51 frar e | E 3
s & pEr sger ofeat # ad¥ faac
A|r ¥ 1 T e uz v i ¥
AT F7 AT FIH GAAT TEHT F IHE
Ty feafd & ) Y 98 A wEgiE 9

4l ] Hindi transliteration,
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#1¢ fasran a4t gt =ifge ;  #aife
ITHT AT YA T FEqT 7w F
qi= famz a7 av a7 gafer gar 2
F7 wFAC g7 ¥, Feqfaez awml A
T agi W AT E

e, #aye 631 et w1 gH fad g
wwd F {7 qg Sqr=e 3 uF e ¥
A% A wwAfaw wizgt &1 & gfer
7 Tfeay o= frar e F9 0 a1 gg T
¥ AT AT TET g tedt F arew e
@ & g6, FAr A W A g |
IR I arare fr, ardw gave 923
FIAT AT | AT T AL TH AT
giwooomﬁhﬁﬁﬂ&ﬂ
& fatasr Wit & faav g & /17 s
Tfeat B AT s | 98 718 #E} FZ AT
fq dfedt & 39 &7 g O AT 2,
w1R, tfe Ay strfaer &y w2
txoo BF FEE AW ¥ W aifer ,
rE ¥, @i 7 wegr am faw gu £ —
F e Homg F e afem T ET H
edy & AT a9 T g T
BTA FT Z1AT & | IR T OF TAT TE
T T A7 9a § o €

Az, wx gdt afer & o A7 v
ey ¥ fopeen awr & e 200w
¥ wgt W AL g, AMT LRUR F,
o ¥ OF T ST AT FE L AT
ag & W et 1 o wd § R e
¥ St o ey el & F00 F7 75
§ 3 T A7 o B HIGT 6917 Faefr
WAt W ey AEH wAr FEe, a9
Tt 78 A9 & fw gz wrw fash = S
e 3 oy 1 o7 Gt 3 5 A ag o
ope A4F gu1 | iz e e A
¥ grewE var §, gara syRae
T ® AreATE WOA 2, AR
39srmamii—diglaCts—¥  #rZEREZ
gl £ | agT AT A AT AT
gty wo oy A, & Ifedr § detad
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THFT YT Y E | F wIET AT g e
FOHTT o1 17 A Fg Wfzar a1 34 ,
et F1 TET FTEAT 41 T T A
N

gt g o it fafaw e
¥ 9 f& o oefm w9 e ogi
79 T qTTAT & WfgETT uE g
A\ T A7 AWK | 4% Grew A feq
F I fFar | &% AT Y S #
a1 WAt w7 g = @,
W O AT EhF & | AgE v A
F1 Ffaardi w1 wqEE 9 are feed
¥ GATAT ATAT §, AR FeAF A7 H Y
ATHT FT Fiawt #71 gEE 9w a6
wr wrar § g few aemar smar
T 9T, ATEF A7 Avew G
v frwmer 8, w1 fawrn
2 Fnfian w1 framr &, awwee
arfemr w1 frwran 21 3 fafirm v 3ia
dzr Frd & ferw 3w oY o
% qfg & ot F wwwar § fr e
T 7% T ag A1 far 20 0% w7
wiegfaw wArea g w7 awar g 7
T ¥ T%q 5, HfEw IR FAR
ear amt 7 fremar | gafad &
Fgar g, Wear #7 fawar &4 4 qumg
g et #r wiwsza wwar anfed 1 .
Wedt &1 Fm 7 uFAT A1 A@A A
faarm & aga @31 am 2 )

wﬂ*aﬁﬁ'ﬁm

Ay 77 faedt frdft 4 1 37 g ¥4
#, Ty frpaT F9 an, § a1 5 o,
orr ey Amgrer & W wEtw 1 R
9T FF AETT AT AR | S,
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[Fto Trmrér farz frwt]

oF ard § w7 w1 a7 {6 ofemy @
qIIT TEATT & | THATT EoAT FT FTE0
T AT © qee i Ar fr oE aes ar
ST afarie, Sanr o, —
TN q | FAN GE =R A
g | T sH  aaE g weare
e amr w1 Apwa gf | S
AT W 9Eged, afgfaw araiEr F
AETEE | AR W e,
ST TfaEEEs & dF 67 0F & &
s TR A for ) @
Al ST uEafEd v st aEr 8
oA W F g ar wifeae & 9
Fad g 3, A Gy e -
Hear & food & wdY & o aww
&1 sre miwee ot &Y, s w oAy BT
st wAET W 7 (3w, T oEe-
wfza 1 e ¥ g @ w3
ag &t Far § A HeEwr ot A
g1 T W oHeg A §, 9y gEerd
avr, 98 fom o, aga @ wsg A
FTSATT F | WU S HEAY AT
9 uF F7 A TEr ) S -
fea AT #FI7 TEiwT W W
¥g o 93 oAz a1 A Ew ar Sy

| T% §H GvE W1
wig e A oaw owr 2 e, A
wweral § % 72wy sy faw g
| e o aga g9 fader werr
¥ aar § 1 FadeT # uw gy FHer AT
grr & ot o=f wa FT gawTe w9,
St g 9 T GwH Far @ | FIT
T AW I KT EAT § S AT9G &

[ RATYA SABHA ] to review the working 1074

of the All India Radio

ar oA F ) ar SrerET 9 mfzE
qTee, T WA &0 F4H 475 AW E |
S weigfe ifEn oar e
# W FAIC &Y TrEAA ¥ gw A
FAT MiEd | a7 w7 2 5 7 e
qrar &, WeA w7 wew w0 Ay Far
2 ) OfFa gawr  gasa S oal-
{7 57d § Hir It WA
Tt T s Jar 2 ) ag o S2aa
TR g R TR T )

o AT qRe W T ar ad, dfew
gae @pi A ¥4 g fr e o owe-
YW =47 AT o av weEr geT o
FL A #9g ¥ 7@ fa=w mmr 2,
offw Ta@ wegrd s AN o Wi

" "

g, TR § aTeE g, W
fagr & sTgitss &, oM F e
qrma 1 ofew w9l e o
Frogree ag) g, foa afe 3 W
FTOGIVET A4l & | Fodw 2 H agr ¥
feafs & wamme awt 1 e #1e-
qize wEar AvETT & wHE @
7w W 2w & @ fefa o gfe ¥
9 g7 fasme &67 | it Heqr &
awiE i, 7 w1 47 2 ofaw mywar
TR L FUT F SR AF1 P 1 So
AT AT Y A" F FAE 41 2§,
@Y &, @€ F90F ¥ WA & 1 Ay
aT¢ waE ar €W a0E AT ST owEr
AT A% WROIREE F8 @ Fuar 1
WE §), 9g W ag TOFI § 9 &
oM WT arEEnee W OSEWl W
& ggar | wifeardic ®1 994 faaaw
T | drfer et asw g 7 9
T AT FIG F S T E a9 SERT
FTITIAGT AT &4 O W7 WEET @)
wear 2 7 (%7 3y wROIREE yEg
e g1q & 7 s @ AW GE wWEA
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fr gy @@ o9 77 @ § A |

wafeal & arg W ifear 2, gufo
oA AE E ) e At A A F
ara & &, aifemmiiz ¥ gra § § 1 wfemr-
gor fo® wfra & & 7E &, 99 A
F oy TwH Y § A fow e A
g I fagAw &7 Fwa § %A
guer ¥ FF7 wrar f& FAEE b
a7 St wAtEa faweslt a7 oW &
afgea & @ ge ar adt gelr ?
e aefee faare o|, Wi
faeR A AT AW AN &1
qWyd %, ag A AR TEEF AAH A
2o AT AT gT AT FT AT
w1z 7% &, a1 fv g & gra ¥ A1
¢ THEST OO A REA AT TEET
w7 FT AT gt 8 7 gEa T "W
g1 2 fF gIF &9 ¥ 99 FT Wiy 497
<9 #1 A" FTAT WA 8 |

g gATE A wAE AT 8, F
qF At ¥ ff w@g T g | Wi
fedt § Tar w1 yewg gor F (5
F FG AT F A Z1 AT I ATA &
fed wefte qgre foar @@ | Tw W
Eﬁﬁﬁﬁwﬁ3|ﬁ.,qﬁm
dsta F1 FI1E FW A gy a1 aHa
W F A oA oy q1 vy
a7 afsTE  wETSEE  FHE F!
¢, TEET FE I § | e
A T wT § W% AT oF gn
ff ©F ¥ THo TTo TFA, TH H He
fYo 7 TEA, AT g1 AEAT Z TF F UHo
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AT AGT AHER HA (¥o Fto
Wte wEwe) . UENZE wRA § {3
)

Mo AT Tog famww o af
weEE A | 3§ aard w
av Hear w1 fawmw g1 ver & 1 guled
st & geard & ofr @ a8
WIAT E | U7 WTeE WY A g oW
T4 12 29 q g1 T9ar § sa% (=4
TT[ FEW IS ¥ AW AFT 2 |

T AT AR W FEATE (T T w
fo fedt o wwiam 2 1 ww weE
T warar feem @w %1 emw mfEe
A TAFATE TEAT & WL I A0
%1 §7 i agd 1 ngg § | forw amy
T dfeqt ¥ oo Sfaw wiwm 57 fzar,
g A AT AN q g a1 w@mrh
mizez g, 3w g2 ¥ gfaar faedt
ifed, s wifagw g7+ gfen
faert =fem, STt ¥ avan ) gigar
frerft srfed | 91, §7 0% gz ff gaE
2 & o1 et g die w5 Fan o

a1 ¢ % ag dedi & wrfaw &, swwt
A @7 &1 weAz w41 &a g ¢ 3 af
FREFE A F A R EfF A AT %
q% a7 AR F FOW | &1 ad §
aTa I & F A aE F g A9
¥ wm ywe g | swied wegr g fF
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LShri Arjuri Arora.] who prepared the
brief for him and why ~ Mr.  Bhupesh
Gupta departed from his usual practice of
delivering extempore speeches and read a
speech written by a member of some
junior cell of the Communist Party.
All the same he has not made any case for
a Committee. As a matter of fact, there
is a case for some sort of review of the
activities of the All India Radio. All
India Radio is more than thirty years old

and its activities should be reviewed
by competent persons; a committee of
technically competent people should

review them, just as the Press Commission
reviewed the working of the press in
the country. There has been no review
of the working of the All India
Radio, and a review now will not be out of
place. But a roving committee like the
one Mr. Bhupesh Gupta had in view,
enquiring into why Miss so and so was
paid only Rs. 2 per song, is not what
requires to be looked into. The
importance of broadcasting has to be
realised. It is increasing day by day.
Broadcasting has come  to play a very
important part in our life. Now  that we
in this country are expecting television
to be introduced, it is time that we
examine the social impact of broadcasting
and television. In the countries of the
West, broadcasting has changed the
pattern of entertainment; the
introduction  of television has affected
the whole life there.  People there do not
go out in the  evening. Even  the
football matches in England, which were
very popular and dragged crowds to the
field before the advent of television, now
feel its impact. and people like to sit in
their homes and watch the play through
their television  sets rather than  brave
the winter and go and watch the football
players in action. That sort of thing is
bound to come to our country, and before
we introduce it, a regular review of the
way the All India Radio has functioned,
the way it has influenced our lives and the
wa, it should be patterned must be
undertaken. So, while opposing the
resolution for a committee of45
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members, [ shall suggest dial the
Minister of Information and Broad-
casting shoulci appoint a small com-
mittee of experts to review our experience
of the last thirty  years, because a
new thinking and a new vision on
broadcasting are the need of the hour. 1
must concede that during the last  few

years Dr.  Keskar has introduced some
very good features in the All India
Radio. Ever since he became the

Minister of Information and Broadcasting
the All India Radio has made a significant
contribution to the revival of our interest
in our own culture. There is so much talk
of the All India Radio being handed
over to an autonomous corporation. I am
not sure  whether we want to hand over
such a powerful vehicle of
communication to an autonomous
corporation. That matter must be
thought  of, and before any decision in
the matter is taken, the country should
know what sort  of corporation the
people who advocate it  have in mind.
Listening to the speeches of the
gentlemen of the Opposition, I find they
have no conception of the autonomous
corporation that they have in view. All
that was said was that the B.B.C. had been
handed over to an autonomous cor-
poration. Now all that is done in Britain
is not good for us here, and we should not
slavishly copy all that the people in the
United Kingdom do. Broadcasting is a
very powerful vehicle of communication
and we should see to it that there are no
risks of its being exploited. As a matter
of faot, I find that the All India Radio does
not indulge in politics.  For example, I
was in the Soviet Union in 1955, and day
in and day out I heard there the name of
'‘Bulganin', *Bulganin' Bulga-nin', every
minute the name of "Bulganin' was
repeated. No such thing is  ever
found on the All India Radio. As
a matter of fact, my complaint is that the
All  India  Radio ignores politics too
much.

SHRI M. H. SAMUEL: Was Bulga-
nin's name mentioned on Moscow Radio
after his liquidation?
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SHRI ARJUN ARORA: Well, I said it wag
in 1955. Now it must be Khrushchev or
Mikoyan or somebody else.  All the same my
complaint is that the All India Radio
neglects politics. Our people are interested in
politics, andin a  democracy they
should be interested in politics. Look at our
newspapers. Our newspapers in the
country are full  of political news, and they
compare  favourably with  the newspapers
of any other democratic country. While
our newspapers are full of political news, the
All India Radio barely devotes an hour on
all news, including news of sport, and in that
one hour we get to know very little of our
politics. So 1 would urge upon the
Minister to re-orientate the policy of the All
India Radio in this respect, give us more
news, give us news many times in the day,
and please ensure that at least that proportion
of politics and other news is maintained in the
All India Radio which is the feature of the
press in the country.

MR. DEPUTY CHAIRMAN: You can
continue in the afternnon.

The House stands adjourned till 2.30 p.M.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at half-
past two of the clock, MR. DEPUTY CHAIRMAN
in the Chair.

SHRI ARJUN ARORA: Mr. Deputy
Chairman, when we adjourned 1 was
complaining that the All India Radio does not
give politics its due place. I urge upon the
Minister to ensure that the right type of
politics is given its due place in the
broadcasts of All India Radio.

DRr. SHRIMAIT SEETA PARMA-NAND:
Who is to decide about the right type.
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SHRI ARJUN ARORA: The Parliament is
there. If the Minister or the All India Radio
deviates, the Parliament can pull it up. We
are a democracy a new democracy, and as
Lord Attlee said yesterday, "Democracy is

finding Asia not a very fertile
ground." We are the hope of democracy in
Asia. We should, therefore, educate our

people and initiate them into the right type of
politics, and a means of communication like
the All India Radio should be utilised for
that purpose. There is, of course, the type of
politics which we should not encourage.
This national institution of All India Radio
should not be utilised for party politics.

Sir, All India Radio's contribution to the
revival of our cultural heritage has been most
remarkable. I find there are ignorant people in
the country who criticise the All India Radio
for its efforts at the revival of interests in
classical music. Actually that is something for
which the All India Radio should be praised
and complimented. We know, Sir, that young
minds are strayed; they like the vulgar music
of Radio Ceylon. The All India Radio, by its
persistent adherence to classical music, the
right type of Indian music which is a part of
our cultural heritage, has provided an
alternative. We know, Sir, that we cannot
decide our policies according to what the
young minds want. We want to provide them
educative programmes and entertainment of a
high order, and in that respect All India
Radio's  contribution has been  most
remarkable.

Sir, the AH India Radio has also brought
the cultural heritage of different parts of the
country nearer to the residents of other parts.
It has made the people in the North interested
in Karnatakic music and the people in the
South interested in the music of North India.
That is also a significant contribution. Then,
the way the All India Radio has helped to
popularise our national language, Hindi is also
remarkable.



1081 Resolution regarding
appointment of a Committee

[Shri Arjun Arora.]

There is another aspect of our lives in which
All India Radio's contribution is praiseworthy,
and that is its efforts at promotion of interest i
sports. But I find that as far as sports ar
concerned, the All India Radio is partial t
cricket. Our national game is hockey, a game i
which we have been world beaters at Olympic
for 32 years. I find that hockey hardly gets
mention in the All India Radio. What the All
India Radio does in the matter of sports is t
inflict on us dull, drab, monotonou
commentaries ©n cricket. These commentarie
are rambling in nature and sometimes one find
that a particular person, very much patronise
by the All India Radio, a prince, does not talk o
what is going on on the field but* what is in hi
mind and what he thinks he would have don
had he been young. I do feel that the time ha
come for the All India Radio to give up th
patronisation of senile commentators who ca
only talk of the past and fail to give a ball to bal
commentary. When our cricketers hit the ball he
does not say whether the ball has been hit har
or not. He only tells us what he was 35 year:
ago or what a particular gentleman was 35 year
back. It may be interesting to him, but it is no
likely to promote interest in the game. I do hop
that the All India Radio and the Ministry wil
listen to people's criticism. Sportsmen in th
country are tired of him, cricket fans in th
country are tired of dull, drab reminiscences o
this ] particular commentator whom the Al
India Radio has made it a practice to patronise
We do want commentaries on cricket, but ou
patronage of cricket should be commensurat
with the part that it plays in the life of th
country.

Sir, what we find is that the A.I.LR, does not
give due place to what our workers and peasants
do in the county. Workers find a mention only
when |
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they strike or when they fail to strike. In this
matter the AH India Radio has a lot to learn
from the Moscow Radio, The radio in the
Soviet Union has played a significant part in
bringing to the fore the workers and the
peasants who are heroes of labour. Our
country is making remarkable industrial
progress but I find that the workers, the
toilers, who are the real heroes of industrial
production, never find any mention on the All
India Radio.

In brief, Sir, I oppose the motion of Shri
Bhupesh Gupta, but I do feel that a review of
the thirty years of All India Radio has been
long overdue and it should be taken up in
hand.

SHEIMATI SAVITRY DEVI NIGAM
(Uttar  Pradesh): Mr.  Deputy
Chairman, I stand here to oppose this motion.
In spite of my best efforts I have not been able
to understand the motive behind this
resolution

Suri AKBAR ALI KHAN; 1t is very clear.

SHRIMATI ~ SAVITRY DEVI
NIGAM: . . . had it been about any other
Ministry or organisation, this proposal might
have been worth some consideration. But, Sir,
in the case of All India Radio this suggestion
about the formation of a committee is not only
ridiculous but shows an utter lack of
awareness about the fundamental and basic
functioning of All India Radio.

Sir, AH India Radio, unlike many other
Ministries and organisations, has all its cards
open all the time on the table. From the
highest in the State to the lowest in the village,
everyone comes to know everything abou! the
achievements of the organisation evory day. It
is all the time under test. I have not been able
to understand what type of enquiry the hon.
Member had in mind when he formulated this
Resolution. All India Radio is not only all the
time under test but is also all the time under
the scrutiny
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of not only a few specialised people I but under
the scrutiny of the real ! masters, I mean the
people. The House will be surprised to know
that every day Hundreds of letters are received
by different departments or sections of A.LR. in
which people from various parts of the country
send suggestions and give opinions about the
various programmes. I would also say that all
these letters are always welcomed by A.LR.
They are not at all allergic to suggestions. They
are the only group who have welcomed these
suggestions with smiles on their faces and who
have adopted the suggestions, as far as they are
worth adopting with thanks. It would be the
greatest set-back to our democracy, rather it will
be a day of doom if such an independent means
of mass instruction, mass education, and
information is guided and controlled or
influenced by any political party whatsoever, not
to speak of the Communist Party. Not only this,
A.LR. will not only lose all its significance and
usefulness but also, in a way, our democracy
will suffer a lot. I do not approve of the
suggestion of Mr. Arora that A.L.R. should ever
be used for any type of even constructive
political propaganda, because it will be a
double-edged weapon. First of all who will
decide that this propaganda is of a constructive
type? I am afraid that gradually it will lead to the
policy of Peking Radio. You listen to the
broadcasts made by Peking Radio. All the time
they want to disgrace our country. Even if, two
bulls fights somewhere, they twist the news in a
sensational way and they make all sorts of
disgraceful propaganda against India. They
surpass even Pakistan in this. But look at A.L.R.
It has never even tried to reply to such
criticisms. It has got its independent character
and that is the most important feature or the
policy of. A.LR.
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SHRI AKBAR ALI KHAN. So you do not
agree with Mr. Arora?

SHRIMAXI SAVITRY DEVI NIGAM;
I do not agree with him at all I
would humbly like to say that because
the Communist Members judge every,
thing and see everything with colo
ured glasses, they have brought for
ward this resolution, otherwise there
was neither any occasion nor any ne
cessity for bringing forward such a re
solution. If we look at the charges
made by them from time to time, either

individually or by their group, it is
almost like that. They say; The
Communist propaganda and the Com
munist activities have not been taken
into the news bulletins and the news
favourable to the Communist Party
has not been broadcast, etc. Look

at the charges made by the Communist

Member here just now. They are
similar in nature. Most of them have
been motivated not by the national
interest nor by the interests oi
AIR,, or its functioning.
These suggestions have  been

motivated only by pure and simple party
interests. I would request hon. Members and
also the hon. Minister that if any interest is to
be kept before A.LLR., it should neither be any
Party's interest nor the interests of any group
but it should be the national interest hundred
per cent, and that is what A.LR. is doing now.
Thank God A.LR. has not yield to these Party
challenges and the Communists' pressure
tactics. I feel like paying a tribute to A.LR.
and its administrators, for they have stood
firm against all sorts of pressure tactics and
also threats. The challenges given f¥*m time to
time have revealed that those were always
given by some type of party interests and with
some inferior type of motives. I would also
like to say that A.LLR. has kept a very high
stindard of independence, integrity as well as
national interests and in no case has it shifted
from its position.
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[Shrimati Savitry Devi Nigam.] Take the case
of the last strike. Though for such a big nation
like our, it was a minor thing but had this
strike succeeded, it could have brought the
whole national life to a standstill and we
would have suffered a lot. Unfortunately
whatever news the newspaper give, was
always coloured by views. We hardly got any
news and there was such a great confusion
that people did not know what was happening
in the country and what they should do but
because A.LR. and its administrators all the
time kept, during the strike, only the national
interests before "them, and they were neither
influencd by the Congress Party nor by any
other Party, so they could give the whole
country correct and reliable news. I can tell
you that only that news was dependable,
which we got during the strike. So I say that
for all time to come, A.LR. should be kept
above all these and such challenges and
suggestions which are being made by the
Communist Party or any other political party
should never bring about any change in their
policy, to which they have been sticking.

There can be no two opinions—I do want to
repeat many of the things already said—that
during the last few years programmes such as
drama, music, children's programmes; and
programmes on rural and school sections have
made considerable progress. Take the case of
the news services of the A.LR. It is rendering
a most remarkable service to our country and
to other parts of the world. It is also doing a
very gigantic work. The News Services
Division of A.LR. is responsible for the
broadcast of news bulletins, news reviews and
commentaries, parliamentary commentaries,
radio newsreels and other topical broadcasts.
Ninety-seven news bulletins ranging in
duration from -5 to 15 minutes in 29 Indian
and foreign languages are broadcast every day
for listeners in India and abroad. Of these, 47
central news bulletins in 16 languages are
broadcast each day from Delhi and are
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relayed by the Stations according to their
requirements. To supplement the coverage of
national and international news broadcasts
from Delhi, there are regional news bulletins
broadcasts from State capitals. At present
there are 17 regional language bulletins,
including four in Hindi from Bhopal,
Lucknow, Jaipur and Patna stations. In the
External Services 3J news bulletins are
broadcast in 16 languages every day. Two
news bulletins were added during the year,
one in Nepali and the other in Indonesian.

Apart from the quantity and complexity of
having to direct news bulle-t tins to various
areas, the maintenance of accuracy, objectivity
and balance test the professional proficiency of
our news editors. This was particularly evident
during the strike, as I have already mentioned.

Another very praiseworthy feature i» the
newsreel and current affairs broadcasts.
Newsreels in English and Hindi are broadcast
from Delhi and in all regional languages from
all Stations* The Central Newsreel Unit in
Delhi, established in 1957. now prepares two
English newsreels and two Hindi news-reels
every week, in addition to special newsreels
and documentaries on various topical matters.

A special broadcast is always arranged for
visiting dignitaries either at the beginning or at
the end of the visit. Recently the Prime
Minister attended part 0i a session of the U. N.
General Assembly at New York early in Octo-
ber tad the important speech that he made
before the General Assembly was relayed
directly from New York over the entire
network of All India Radio. This was a
memorable experience and achievement for
A.LR. The speech was being clearly heard
here while it was being delivered before the
world assembly. The technical arrangements
that made this possible included having radio

and telecommunications between New York
and Delhi via London and various other
places.

As regards sports, I do not agree with the
remarks of Mr. Arora as far
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as the commentaries on games and sports are
concerned. Especially about cricket, these
commentaries are getting very very popular. It
is just a matter of likes and dislikes. One
person may like a commentary on hockey,
another may like it on some other game and
so on, But an organisation like A.L.R- will
have to see to the maj.rity interests. Sports
and sport events of national and international
importance occupy a very sizeable part of the
AILR. programme. They are very very
popular.

Neither do I suggest that All India Radio is
perfect, nor that there is no further scope for
improvement in the work of A.LLR. I want to
assure the House that the people connected
with A.LR. are never allergic to criticism or
suggestions. They are the only people who are
always ready to welcome criticism. If any
hon. Member does not believe me, he can lift
the telephone now and give A.LR. any
suggestion he likes and I am sure every
constructive suggestion made by the hon.
Member will be welcomed by them. They
take notice of it. Therefore, there is no
necessity to have a review of the situation as
was suggested by Mr. Arora or to examine the
working of A.LLR. for the last thirty years or
so. It is being reviewed every day by the
listeners.

Many suggestions have been made for
improving A.LR. still further, constructive
suggestions, and I too would like to make one
or two such constructive suggestions. Though
all the other programmes have been making
very significant improvement, I may be
forgiven for saying that womens' programmes
have not made that much progress that is
required. In a way it has become almost a
conventional thing and rather of a stale type.
So this programme could be improved and

DRr. SHRIMATI SEETA PARMA-NANDA:
Why did you not send this suggestion also
through the telephone?
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SHRI AKBAR ALI KHAN: I suppose that
is the privilege of ladies only.

SHRIMATI SAVITRY DEVI NIGAM: 1
would like to make it here also. Of course, I
have already made it and I want to repeat it
here just to remind the hon. Minister about it.
If women social leaders like Dr. Parmanand
and others were associated at the proper stage
with the preparation of women's programmes,
when they are chalked out, then I am sure a
lot of improvement could be brought about in
these women's programmes also. Sometimes
we see that very topical subjects which are
very essential for our people and for the
nation are not included in the women's
programmes in the way they should be. (Time
bell rings.) I want to keep to my time, Sir, and
I will finish just now. I would repeat that I
oppose the resolution and I would request the
hon. Mover to gracefully withdraw it because
it has no backing in the House.

Surt BHUPESH GUPTA: You should
have supported it with grace.

Dr. W. S. BARLINGAY: Mr. Deputy
Chairman, I am not very much given to
defending my friends of the party in season
and out of season, nor am I particularly
allergic—to borrow the phrase of my hon.
friend here—to a resolution of this sort. If a
case could be made out for a review of the
working of the All India Radio, then there
could be no particular difficulty in accepting a
resolution of this kind, and 1 suppose
Government would welcome a review of its
activities for over thirty years. But the
question is whether a case has been made out
for a review of this kind at the present
juncture. When one of the hon. Members of
the Opposition was speaking, I persistently
asked for facts. But the gentleman concerned
only said that the Hindu had said this, that
some other paper had said something else and
so on. Well, it is open to anybody to make
sweeping remarks. But sweeping remarks do
not carry us anywhere. It is facts that count
and it is very unfortunate that neither the
mover of
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LDr. W. S. Barhngay.J the resolution, Shri
Bhupesh Gupta, nor any of those who have
supported this resolution have brought
forward any facts ™ support of this resolution.
If facts are there, then I do not see why a
resolution of this sort cannot be accepted.

SHri BHUPESH GUPTA: What typ, of
facts does the hon. Member want?

Dr. W. S. BARLINGAY: Well, Mr.
Bhupesh Gupta has been a parliamentarian of
long standing .

AN HoN. MEMBER: He is also a lawyer.

Dr. W. S. BARLINGAY: He knows very
well what facts are needed to support a
resolution of this sort. I need not go into the
logic of a parliamentarian like Mr. Gupta.

Surt BHUPESH GUPTA: . Sir, you may
know the Chan man asked me not to mention
names. Therefore I did not mention the names
of artistes who have been favoured and others
who have wrongly not been favoured. I only
indicated. I did not give names and I did not
mention various other things because they
involved names.

DrR. W. S. BARLINGAY: Mr. Bhu
pesh  Gupta knows very well that
there is no question of giving names of

particular persons, that facts can be
given without mentioning names, apart
from  sweeping  remarks.  That s

enough answer to Shri Bhupesh Gupta.
When sweeping remarks are made, Sir,
I would say that it is open to others
on this side of the House, at least to
say some complimentary things about
those persons who have been respon
sible for the growth of the All India
Radio and about the Government's
policy generally. Sir, in these
circumstances, I feel I must take this
opportunity to  compliment both the
hon. Minister  for what he
has done for the All India Radio and' also
compliment the late Mr. P. M. Lad who was
the Secretary of this important Department. I
do not want to say many things about
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Mr. Lad. He was a man of vision. As a matter
of fact, most of the progress that we find in
the All India Radio is due to him.

3 P.M.

So far as the hon. Minister is concerned,
many good things have been said about him
by many speakers who have preceded me and
I do not want to add a mere empty
compliment. But I would say this, and I feel 1
have got a right to say something with regard
to the musical programme of the A.L.R. Sir,
one of our friends over here, the erstwhile
Editor of the Hitavada, probably he is the
Editor even noWj Mr. Mani .

SHRI BHUPESH GUPTA; Don't make him
erstwhile.

Dr. B. V. KESKAR: Why erstwhile?

Dr. W. S. BARLINGAY: He was saying
that the musical programme of the A.L.LR. had
got to keep pace with the times. I hope I have
understood him correctly; probably he thinks
that the programme put out by Radio Ceylon
and from other stations conforms to today's
taste.

DRr. B. V. KESKAR: That might be to his
taste.

DRr. W. S. BARLINGAY:: That might be.

SHRI A. D. MANI: That is liked by the
people.

Dr. W. S. BARLINGAY: All the things
liked by the people are not necessarily good,
and there is such a thing as good taste and
there is such a thing as bad taste, and I may
say that the kind of music that the cinema has
produced in this country cannot be said to be
good in any way. Music, to be good music,
has got to have certain basic characteristics. It
must, to say the least, be tuned to the times,
but if Mr. Mani thinks that rock and roll music
and jazz music is good music, then, all that |
can say is that I beg to differ from him.

SHRI A. D. MANI: It is in tune with the
times.
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Dr. W. S. BARLINGAY: It may be in tune
with the times, but one of the most important
functions of the A.L.R. is education.

SHRI A. D. MANI: Also entertainment.

Dr. W. S. BARLINGAY: Also enter-
tainment, but in good taste, not in bad taste.

SHRI AKBAR ALI KHAN: Ceylon is in
good taste.

Dr. W. S. BARLINGAY: I may differ from
you. This is all that I can say. I may say
further that a time will come when the history
of the development of radio in this country
will be written and there you would find the
hon. Minister in charge of this Ministry being
particularly mentioned, if for nothing else, for
one thing that it was particularly due to his
efforts that classical music in this country has
survived and developed. I think no other man
in this country has done so much for classical
music as Dr. Keskar and if he is remembered
for anything, he will.be remembered
particularly for this. As I said in the very
beginning, I am not given to making empty
remarks, giving compliments and so on and,
therefore, I will leave these compliments here,
and turn to facts.

Sir, the resolution says that a committee
should be appointed to go into the working of
the A.LR. Now, I am one of those who
believe that it is possible to hold that this
department, instead of being manned by the
Government, should be managed by a national
corporation like the British Broadcasting
Corporation. That is a matter which could be
examined. It is possible to argue on either
side, namely, for the corporation and against
the corporation, and if the whole thing is
argued without any kind of sting, without any
kind of censure of the Government's
activities, there would be no objection to that
sort of resolution at all. The question first of
all is whether Government has acted in such a
manner or whether the administration of this
particular Minis-

1021 RS.—3

[ 24 FEB. 1961 ]

to review the working 1092
of the All India Radio

try hag been such as to invite a sort of rebuke
that is asked for in the resolution. Let facts be
produced. It is said that there is corruption
there, that there is nepotism there and all sorts
of things have been said. It is said that the
A.LR. is partial to the Government and the
Congress Party. Well, I ask for facts. One of
the things that 1 wish to say, so far as the
Government is concerned, is that generally it
has throughout been fairer to the other side
than to its own side. II a Communist
Government had taken the place of this
Government, what would have happened to
the A.LR.? Would there be freedom of
speech? Would we get any news about the
opposite party? The opposite party would
have been suppressed long long ago. There
will not be any opposition; it would have been
liquidated.

Surt BHUPESH GUPTA: Where?

DRr. W. S. BARLINGAY: They would all
have gone like Mr. Lumumba. They would
have gone to the heaven.

SHrRi BHUPESH GUPTA: The trouble is
that where the Opposition goes, people lik,
you would follow.

Dr. W. S. BARLINGAY: If there is a
Communist Government, headed by Shri
Bhupesh Gupta, I am sure I would be in
heaven very soon.

SHrRI BHUPESH GUPTA: We shall be
sharing the glories of heaven.

Dr. W. S. BARLINGAY: You would be
ruling and I would be in heaven. I am quite
sur, about it.

SHRI M. H. SAMUEL: If the opposition
Members go to heaven, I am sure you would
not like to go to heaven.

SHrlr  BHUPESH GUPTA; With your
presence, we shall make hell into heaven, too!

SHRI AKBAR ALI KHAN: One thing is
sure, the artistes will be somewhere in hell.
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SHr1 BHUPESH GUPTA: We would not
like to go anywhere without Mr. Akbar Ali
Khan.

Dr. W. S. BARLINGAY: The resolution
entirely ignores one basic fact, namely, the
working of the department is being reviewed
from time to time by-various committees of
Parliament, namely, the Estimates Committee
and the Public Accounts Committee. ~ When
the work 1is being reviewed by these
Committees, I do not see any reason why
another committee of Parliamentarians  or
even of non-Parliamentarians should go into
the whole question. In 1954-55, the Estimates
Committee of the Lok Sabha examined this
organisation in detail.  This Committee
went into the various aspects Of the
matter and made many suggestions for
its ~ improvement. I am not one of those
who think that this Ministry is incap-
able of improvement; I do not suppose even the
Minister would say that; of course, it is capable
of improvement and if any suggestions are
given for its improvement, they  surely
would be welcomed by the  Government
and especially by the Minister, but to spend so
much money and so much of time by
appointing a committee to go all over the
country is not good. If it is necessary to do
so, by all means appoint a committee but
then there must be certain  fundamental
facts brought on record.  As soon as we ask
for facts” the wind is taken out of the sails of
the resolution because actually he has no facts
to give.  If he thinks that this Ministry has
been unfair in this or that particular matter,
surely he could bring all  that to the notice of
the hon. Minister and  the matter could be
gone into but so far as this resolution is
concerned, facts have got to be taken into
account and  up to the present moment I
have listened with great attention to Shri
Bhupesh Gupta and his supporters but I  am
sorry to find that no proper facts have been
forthcoming on account of which there is
necessity for this resolution to be accepted by
this House.
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SHRIMATI RUKMINI DEVI ARUN-DALE
(Nominated): Mr. Deputy Chairman, there are
very few opportunities in this House to really
express much opinion about cultural matters
and I would therefore take advantage of this
opportunity to say a few words. I do not
entirely agree with Mr. Raja-gopalan when he
said that Members of Parliament have every
chance to express themselves in connection
with the All India Radio. I have never found
many chances of that kind. Besides, I do not
see what Parliament can do in managing a
particular Ministry or Department. Certainly I
do not agree that there should be a committee
or a commission appointed to go into matters
connected with the All India Radio, firstly
because Mr. Bhupesh Gupta's suggestion
obviously comes from the fact that he is a poli-
tician and I am not a politician. Therefore I do
not think that I should have anything to do
with such a committee which is perhaps
mostly meant from a political point of view.
But there are certain important things which I
would like to say.

As has been said by the previous speaker,
there can be improvements and everybody
does the best that he can. I would like very
much to speak with great feeling in regard to
classical music. The hon- Minister himself is a
musician; he i not merely the head of the
Broadcasting Ministry.

Suri BHUPESH GUPTA; Musician?

SHRIMATI RUKMINI DEVI ARUN-DALE;
Certainly.

SHRI BHUPESH GUPTA; I did not know
that.

SHRIMATI RUKMINI DEVI ARUN-DALE;
He has studied classical music and he
understands and knows it very well. Indeed if
it was not for that, he could not have

SHRI BHUPESH GUPTA: It would be an
excellent thing if once at the Consultative
Committee we could have the pleasure of
hearing his music.
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SHRIMATI RUKMINI DEVI ARUN-DALE;
Perhaps we can arrange such a concert at
some time.

Anyway he understands it and that is why
he has promoted classical music not only with
enthusiasm but with understanding.

Dr. W. S. BARLINGAY; And is facing
Mr. Bhupesh Gupta's music now.

SHRIMATI RUKMINI DEVI ARUN-DALE;
Mr. Mani was saying how the Ceylon Radio
has become more popular and our programme
of classical music has not won the popularity
of our public. That is quite true but I think
without realising it, if I may say so, he has
paid the biggest compliment that could be paid
because every department should be a leader.
It is not merely for appealing to popular taste
that we should have all these programmes
because if that is the case, we must degrade
ourselves gradually in every department and I
do not see why we should not try to elevate the
taste of the people and improve their
knowledge also. 1 mconsider the All India
Radio not only .an instrument for giving
information and knowledge but also an
instrument for generally raising the cultural
level of this country. So from that point of
view I am very glad that in spite of the lack of
popularity there is a continuous effort to
promote the appreciation of classical music.

Now, I would like to make one or two other
points which may not be so complimentary. I
have always felt— I was at one time a member
of the Music Advisory Committee and I have -
expressed my view there also—that it *is very
unfortunate that so much energy and money is
spent on the promotion of what is called
popular music in the form of what they call
vadya vrinda. It seems to me it is a
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kind of a mongrel music which is neither
Indian nor Western and this orchestration of
Indian music is definitely a travesty according
to me. I do not think that it has succeeded and
from that point of view it can be dropped
because no such effort towards popularising
music of that kind is really going to win the
public. They do not want merely cinema
music. They would like to hear their favourite
stars. They do not really care much about the
music; they care more about the stars just as
in the case of dancing people would like to
see the cinema stars on the stage whether they
know anything about dancing or not.

Coming to the subject of dancing, I find
that even the All India Radio does strange
many programmes, and . . .

DRr.B. V. KESKAR: Not many.

SHRIMATI RUKMINI DEVI ARUN-DALE:
... sometimes for foreign visitors too.

DRr. B. V. KESKAR; That is done on behalf
of the other Ministry, not for ourselves.

SHRIMATI RUKMINI DEVI ARUN-DALE;
I do not know but I have seen some
programmes and when I enquired as to who
had arranged those I have been informed that
the Broadcasting Ministry was responsible for
those programmes.

DRr. B. V. KESKAR;
manager, not as broadcaster.

Only as

SHRIMATI RUKMINI DEVI ARUN-DALE;
Anyway if any voice could be raised about
that matter, I would like to recommend to the
Broadcasting Ministry that they might put a
stop to this kind of cheap dancing which often
takes place in the form of Bharata Natyam and
other classical art. If they call it cinema art
then it calls itself by its own name. It is
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a very sad thing to see that such pro-

grammes are arranged when distin-
guished guests come from foreign
countries. Very often our Indian
people seem to think that these  axe the
only things that Western people
appreciate. I think by showing such
things they show their complete

ignorance of the West because in the West
classical art is a living tradition. It ha-j not
died there as is the case here and
therefore people there have got a much
better taste in their ojvn classical art in
their country than we have in our country
and  because of that they are able to
perceive what is good and what is bad i,
the art  of other countries. If you have a
good knowledge of your own art, you
automatically have an intuition to appre-
ciate good art of other countries. That has
been my experience with dozens of really
fine foreign people who have come to our,
country. Besides 1 would also like to
suggest that we should not arrange only
that which is bound to be appreciated
by foreign persons. We should show what
is true and real and the best of our country
whether it is liked or not. And that is what
everybody wants to see. IfI go to
another country I do not want them to
show me what  they think T will
appreciate. [ only want to see what they
appreciate. I do not care even if I do not
appreciate it; I want  to know what they
appreciate and I am sure this is how many|
of them feel. In fact, many of them have
expressed this feeling to me personally.
They have felt sad that they had not been|
shown the authentic art. I would
therefore like that the same taste that we
have for classical music should be
expressed in the field of Indian art as well.

There is one other point. I do not know
the actual facts; I have only heard but I
also see what is happening. 1 sometimes
feel that there is not enough coordination
between the different institutions and
bodies that
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organise cultural programmes. [ find that
the Sangeet Natak Academy is arranging
a music conference and the Broadcasting
Ministry also arranges one. I do not
understand why there should not be much
better co-ordination between all these
bodies and better co-operation by which
there could be something well thought
out, because what we are interested in is
Indian art and not the fact whether we do it
or somebody else does it. 1do not know
the reason for it but I do find that
sometimes there are clashes in this
matter. That is one point which I wanted
to bring to the notice of the hon. Minister.
I know that there are Advisory
Committees. 1 do not know what the role
is of the Advisory Committees, whether
they are merely to advise and whether their
advice is often followed or not and
whether they have approved some of
these programmes or not. [ am not aware
of it. But whatever it is, | wish to express
my own views in regard to these
matters. [ do think that the All India
Radio is a very important body, because it
is one of the biggest channels by which
we can promote Indian culture and can do
so much in our country in that direction.

One last word. I do not know whether
television is going to come under the
same Ministry. Something was mentioned
the other day. My only hope is that
television will not really come to India. I
know that in many countries they are
considering it a menace. We are now
considering the cinema to be a menace.
We do not know what to do with our
young people who are continually
wanting to go to the cinema.

SHRI P. N. SAPRU (Uttar Pradesh) :
They think that it is the joy of life.

SHRIMATI RUKMINI DEVI ARUN-
DALE; The cinema is the evil of the day
in the whole country. We will have to
find a solution for that also. I am afraid it
is going to be a very serious  danger to
our society and
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will do much harm to our younger
generation as well as to the ordinary
people of India.

These are just a few viewpoints that I
wanted to express, but it does not mean
that 1 do not appreciate whatever has
been done by the All India Kadio for the
good of the country.
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DR. SHRIMATI SEETA PARMA-
NAND: Mr. Deputy Chairman, I had no
intention of participating in this
discussions, but certain observations that
have fallen from some of the speakers
make it necessary for me to speak, and I
feel that in addition to taking this
opportunity I should put. forward one or
two things on the floor of the House for
the information of the Minister.

Sir, it is quite unnecessary, as Mr,
Bhupesh Gupta, who is a seasoned
parliamentarian should know, to have a
commission for going into the few points
that he has made. I do think some of those
points require attention. I do not say that
they are all minor points, but a
commission is not the thing that is
necessary to go into those few poinfs
because that would be tantamount to your
making a review or an enjuiry into or a
kind of ,, censure of what has been done.

I am one of those people who feel that
the All India Radio has done a good
service to the country within this short
time that is within ten years, and it has
emulated the good tilings of Western
countries by bringing in all their good
features, and that must be a pleasant
surprise to many. Sir, the hon. Member,
Shxi
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Lur. jsnnmau &eexa ['armananaj Bhupesh
Gupta, should know that we have not only the
Questions, Half-an-hour Discussions, Short
Notice Questions, and so on, for pointing out
anything untoward happening, but there is the
Estimates Committee. He can ask the
Estimates Committee to take up the question
and call for evidence. That is the most
important method to adopt. Mr. Bhupesh
Gupta has got his friends in the other House.
He gave here some information about the
cricket commentary, and when the Chairman
asked him if he could hear it in the radio, he
said that the information was given to him.
So, apart from all that, if there is any other
defect, the Public Accounts Committee is
there.

SHrRI BHUPESH GUPTA: Corruption.

DRr. SHRIMATI SEETA PARMA-NAND:
Above all that I feel that, seeing the fate of no
less a Report than that of Dr. Radhakrishnan
Commission on University Education and the
reports of many Commissions, nothing good
will come out of such an enquiry. Such
enquiries are very discouraging and
disheartening to s-uch people who work hard.
Everybody is not of the type who is guilty. A
few may have done some of those things—I
do not say must have done, but may have
done.

While dealing with that aspect of the All
India Radio's working which the hon. Member
wanted to bring to the notice of the House
through this resolution, I would like the hon.
Minister to go into the grievances which quite
a number of women members on the staff
have and which had been sent to me several
times in writing. But as I had no time to go
into the correctness or otherwise of those
things, 1 did not forward them to the hon.
Minister. I do not say that there is truth in
every complaint that was made, but there may
be something, and these things are bound to
happen in a department of that type where the
women have to re-
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main at work at odd hours. And there are
people of different kinds. I do not say that all
women are not to be blamed. Anyway, that
aspect also has to be seen, because day by day
we do not want women and their guardians in
particular to feel that public services like
nursing, the medical profession, All India
Radio, and so on, are not very safe places for
women to enter. I would incidentally mention
a profession about which, people have started
entertaining doubts, and that is the profession
of the telephone girls who have to be in their
offices at any hour. Anyhow, Sir, the point |
wanted to make here— and incidentally I pay
the All India Radio a compliment on this—was
about the education side of the All India
Radio's programmes. I want to request the
Ministry to see how it can devote more time
for education, particularly the workers'
education. .It is no use trying to come to the
help of the Government during general strikes,
etc., by giving the correct information, but it is
also necessary through talks to give proper
information about the duties of workers. The
hon. Members sitting on the opposite side
would say that ideas of workers' duties may
vary, that information about the correct proce-
dure of unions etc., may vary according to the
political parties, but if they will go deep into
the question, they will see that, according to
accepted international conventions, the running
of unions or the principles of unions should
not. be affected by political or party affiliations
at all. So, there could be educational
programmes on subjects like workers'
participation in management, workers' duty
and the greater role which workers will have to
play day by day. Our socialist pattern of
society will be mainly for these workers and
farmers, and in our country 80 per cent, are
agriculturists. So, it is necessary for the All
India Radio to have a complete programme
which will be beneficial to these people. The
programme may be late at night when the
workers are free, perhaps after 10 o'clock or
after 11 o'clock on one or two or
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three days a  week. That  would benefif
the workers. In fact our friend
Shrimati Rukmini Devi Arundale, di

refer to the need of co-ordination between
the Ministry of Cultural Affairs and th
Ministry of Information and Broadcasting|
I would go a step further. 1 think there ough|
to be co-ordination between the Ministry o
Information and Broadcasting, the Educatior
Ministry, the Ministry of Cultural Affairs an
also the Ministry of  Railways, if I may
include that, because 1 have always felt
that while passengers are waiting for late
coming trains and while passengers nof
having watches and coming hours in advanc
wait for hours together  in waiting  halls, if
documentary films, etc., could be shown
to them, the tedium of  their waiting would b
taken away, and they would come t
know Government's  plans and
programmes, what it is doing for the people.

SHRI BHUPESH GUPTA: Does this oome
under the All India Radio?

DRr. SHRIMATI SEETA PARMA-NAND: 1
am asking for co-ordination. If your earphones
are put properly, you will be able to hear. That
particular part was mentioned by the hon.
Member. Unless there is co-ordination
between the Ministries, there will be a lot of]
wastage of expenditure.

BB

One point [ want to deal with and for which
I have stood up is the point made by the hon|
Mr. Mani, our new Member. He referred to th
commercial aspect of television and
broadcasting. 1, for one, have seen what
commercial television is in England and it
effect, and as a result of competition, th¢
B.B.C. television also is not always above par]
I feel that it would be a mistake to hav
commercial television in our country and th
question is not yet ripe for the appointment of
a commission in this respect. An hon. Membe
of this House happened to say in the Lobby
that he believed in taking the country toward
progress along Western lines.  Progress along
West-
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ern lines is all right, but it is not yet suitable
for our country in every respect. It looks
very fashionable to be called modern and it
may look rather not so fashionable to be
called conservative. But at the same 'time |
would like to point out that we have to cut
our coat according to the cloth. ~We have
to take our country towards progress
according to the conditions of our country. Our
people are very cultured as our
civilization is the oldest and they are not
receptive  to  the impact  of modern
progress along those lines and it would be
an absolute mistake— I do not want to use the
word folly— to do things here in the same hurry
as they are done in the  West. I would
here join in the plea made by Shrimati
Arundale that though television may not
exactly be a part of it, it is a part of the All India
Radio and we should not have television in our
country for some time. In England, where
women have no servants and have to do their
motherly duties along with other work, just
strap their children on to baby-chairs and seat
them in front of television. From the age of
eight or nine  mon hs, children begin to
take interest in music and other items shown
on television and watch it while the mother is
busy with her duties. I had experience myself.
I was watching a television programme where
there  was some sort of murder, shouting
and rushing and horrible things were
going on. There was also a child of ten years.
For three months, it had been watching it from
six o'clock in the evening to nine o'clock at
night. Believe it or not, that child pushed me
aside so that it could watch what was going on.
What would be the effect of this? It is bad
enough to go through the sensational titles in
newspapers every day about some constable
murdering a student or a student doing
something or a man running away with
somebody's wife and so on. But it is worse still
to view these things on television. On the one
hand, we plead that visual education is the
most effective and the quickest way ' of giving
social education to our
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people. But on the other hand, we cannot
afford to forget that we will not be able to
control this type of television. Once you
have home television sets, you will not be
able, to stop these things and it will be
difficult to have control over our younger
generation. In England, the hiring charge
for a T.V. set is 1 sh. 6d- per day—which
is equal to Re. 1-2-0—for a television set
from six o'clock in the evening to nine
o'clock at night and the whole family
watches it. People even do not stop to
think whether they can pay this. Those
bad effects should be a warning to the
Ministry. It may look very fashionable,
very modern and very progressive to be
told that India is marching ahead along
the path of television. About two months
ago I wag watching a programme of tele-
vision put up by this Ministry and there
were scenes of a village market squabble,
some marriage ceremony pandemonium
was going on. I do not know what
educative value it has got. There were
some weird scenes also there.

So, what I would say is that I would
not like to associate myself with this
resolution because I feel that a committee
or a commission would not have the
desired effect. If the hon. Member is
anxious to fulfil the object behind this
resolution as a Parliamentarian, he has
various other ways left to him to pursue
the Ministry and make it incumbent upon
the Minister to accept his suggestions. It
is not also right as was pointed out by Mr.
Mani or Mr. Gurupada Swamy and
somebody else that this House does not
have enough opportunities to discuss such
matters. The Rajya Sabha has had enough
time and opportunity to discuss such
subjects of importance and that is why so
many important Bills on social subjects
have been introduced in our House.

While T thank the hon. Member for
focussing the attention of the House °n
these points, I am sorry I cannot
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agree to this suggestion for the
appointment of a commission or a
committee for this purpose.
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Du. B. V. KESKAR: Mr. Deputy Chairman,
I have heard very carefully the speeches of
hon. Members regarding the resolution
proposed by Shri Bhupesh Gupta. Many
Members have taken this opportunity to speak
on the All India Radio in general, as to what it
has done, what it has not done and what it
should do. It is quite instructive and I
appreciate whatever they have said, whether it
is a criticism of or v.'hether it is a compliment
to the All India Radio. But that makes my

. Radio does deserve the
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task a little more complicated because, Sir, it is
difficult to reply to all  the points raised here.
For example, Shri Bhupesh Gupta has given
a list; practically every department is men-
tioned in his list, and if I have to speak on
each one of the departments here, it will be
really taking too much time of the House. But
I shall certainly mention briefly some of them—
the more important ones among them. I would
like more to stick mainly to the fundamental
point raised by my hoi. friend here, and also
some other hon. Members, and that is the
demand for a commission or a committee of
enquiry.  Now there can be two
grounds on which such a demand can be made
and has been made. Oat demand is based on
the bad working of the  All India Radio,
and many allegations have been made in support
of the so-called bad working of  the All India
Radio. Sir, it is easy to pick holes in
anything.  Also a number of points with names
have been mentioned, and it saddens me to find
that in judging a department or  an institution
no effort is made to see as to the overall
working of that particular institution or
department but rather there is a tendency to try
to pick out its faults; they  are so-called faults,
because some of the allegations are not correct,
nor true, but I would like here to draw the atterf-
tion of hon. Members to the last dozen years.
At the time of partition we inherited a
truncated institution called the All India Radio,
which had four or five stations and a small staff.
All efforts at building up this institution, which
was started in the British days, have been
mainly after 1947, and 1 make bold to say that,
judged by the standard of any other department
of the Government of India, the All India
good word of the
country and of Parliament. I challenge
anybody to compare its work with the work
done and the progress and development made
by any and every other department of
Government. Now here, Sir, I would like to
mention very briefly not only the physical
progress made—there is immense physical
progress. We had
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five or six stations then; now we have twenty-
eight stations. We have increased our
programmes and expansion has taken place in
many other things, and I would like to point
out some of the radical changes that have been
brought about in the working of the institution.
My friend, Shri Nawab Singh Chauhan, just
now made a very brief passing allusion, but I
would like to expatiate upon that, and it is this.
Our anxiety all along has been to see that this
department, which was founded probably as
an experimental measure—to start with as a
very small institution—should begin to work
as an institution on certain fundamental and
well, laid down rules, that it should not work
at the whim and fancy of various officers
placed in the department. I do not want to say
anything in favour of those officers that went
wrong, but hon- Members must be aware that
when the institution was started by the British
Government it was under an executive head,
the Director-General, who was responsible to
the Viceroy, and he was all in all in the
department. Later on that tradition was
inherited and continued but in a diminished
form for many years. The result of the British
system was that the various heads of Stations
and the Director-General were left free to
judge and decide as to what they think should
be done. Now naturally, if the Director-
General is a very talented person, he does
good things, but he does what he feels is good.
Now we felt that if this is to be a national ins-
titution imparting culture and education to the
people, it must transform itself into a manner
that it works as an institution, that it should
not be run by a single head and that it should
be run conforming to certain well laid down
principles. Now from that point of view I
would like to mention a few things. First of
all, Sir, the All India Radio had limited
programmes. Now  these  programmes
consisted very largely of music and drama and
features, and a very small percentage, a still
smaller percentage, of talks.  Now all these
programmes
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were planned by the Director-General and his
staff, and when I had the privilege of taking
this over and my predecessor also took it over,
we found that there were many complaints
that all these things were 4 P.M. done in a very
earratic manner. There was no rule or criterion
laid down as to how this should be done. In
fact, this is the work that was taken over. To
build up an institution is not an easy job and
this job was taken up. So in the selection,
whether of artistes or of performers, a certain
criterion is laid down. The selection is not
done by the staff but by regular selection
committees made up of competent people.

Now, everywhere an effort has been made
to see that persons to be recruited have got a
certain minimum qualification. Mr. Bhupesh
Gupta quoted the case of some artistes having
been treated badly. Well, he might have his
opinion. Why should I agree with his opinion
that an X artiste is fit enough to be called? 1
will leave it to a competent committee to
judge whether an artiste is good or bad. I
cannot pass an opinion about the qualitie; of a
particular artiste. My point is whether it is Mr,
Bhupesh Gupta who directs the All India
Radio or I do it, neither he nor I will be able
to do it; I will entrust the work to a competent
committee. It is for them to carry it out.

Now, it is possible that such committees
might commit mistakes. That is possible
everywhere. Even in very rigid examinations
mistakes are committed. A person who might
deserve 75 marks is given 50 or 40 marks. That
might happen, and for that reason we have tried
to lay down that in the matter of such mistakes
the person aggrieved has got some opportunity,
he has a right of appeal. I have -myself
sometimes looked into such appeals so that
artistes do not have any grouse. But where
thousands of persons are involved, it is
possible that in the judgment of merits we
might make a mistake. But when my
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[Dr. B. V. Keskar] friend accuses the All
India Radio of having unjustly dealt with a
particular person and that is a matter of nepo-
tism, by what standard am I to judge it? By
the standard of my hon. friend? I myself
refuse to judge any X, Y, Z by my own
standard. I will see that selected persons, who
are competent in that line, sit and tell me
whether X, Y or Z is competent enough or
not. I will base my judgement on that. For me
to have my personal opinion is not proper.
That is not proper for an institution to do.

I make bold to say that as many as possible
programme sections of the All India Radio are
being built up on this fundamental principle.
Mr. Bhu-pesh Gupta was complaining about
the Audition Board, namely, that the Audition
Board is bad. If he has any complaint about
any particular artiste, I am prepared to look
into the complaint. He gave a particular name
but he never took the trouble of passing the
name of that particular artiste to me or saying
that X artiste has been treated unfairly. I
myself get one or two complaints and I make
it a point to listen to all these things, however
small they might be, because such checking
and control always keep the machinery up-to-
date. But by and large what I would suggest is
that in the matter of judging an individual
merit it ig not possible either for me or for Mr.
Bhupesh Gupta to pass an opinion. It is also
possible that the committee might have judged
a particular artiste in a right or a wrong way. It
i a matter of opinion. Difference of opinion is
bound to happen more especially in artistic
matters, but we try to see that the largest
possible amount of justice is done and equity
plays its due part in judging artistes.

Here, Sir, I will take the case of staff when
the All India Radio was taken over. The staff
here was recruited in every possible way.
There were people who were selected by the
Public Service Commission. There were
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, people, doing the same type of work, who
were selected by ' selection boards and there
were people appointed on ad hoc basis. We had
also people doing the same work in permanent
posts. And ultimately we found that this was a
wrong way of doing things. Things had accumu-
lated from pre-1947 days and it took us a very
long period and hard work to integrate all these
people in collaboration with the Public Service
Commission into one service and to see that
regular rules were laid down for the staff that
were already there and also for the staff that
would have to be recruited thereafter. But I will
not go into this matter.

Dr. SHRIMATI SEETA PARMA-NAND:
Are all the appointments made through the
Public Service Commission?

DRr. B. V. KESKAR: Yes, all permanent or
temporary appointments of whatever nature
are made through the Public Service
Commission. I am coming to the staff artiste
question. But I am saying that even these per-
manent posts were filled up by people
recruited in different ways and the whole
thing had to be completely reorganised with
the help of the Public Service Commission. It
took a long time. This is, of course, in
connection with the permanent staff.

Sir, I have mentioned these things to
indicate to hon. Members that we have to
proceed through a system and if there are
individuals who have a grievance, certainly
that grievance will be looked into. To say that
because a particular individual or artiste has
not been called or has been overlooked, it is a
case of nepotism, I am not prepared to accept.
Well, there might be cases of nepotism here
and there. After all, it is an organisation of
thousands of people working in that
department but I am prepared to look into all
these cases. But to make a sweeping allegation
of this type and quote a few cases and say that
there is nepotism, with that I do not agree
because in many of these cases it is a matter of
opinion. It is a matter of
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opinion about the merit of an artiste rather
than a case of nepotism.

Sir, the main thing is this. This department
was a department where there was a lot of
nepotism, and I do not blame anybody for that
because when you leave things completely in
the hands of staff, without any rules, without
any check or without any -control, that is
bound to happen. What has happened, Sir,
unfortunately is the contrary of what the hon.
Member has said because for the last decade
we have made efforts to see that more and
more controls and checks are placed on the
work, so that every thing is done according to
rules. There has been a lot of reaction, which I
will call petty reaction, official reaction, and I
am sorry that my friend joined hands with such
forces of corruption end nepotism. I call them
forces of corruption and reaction because they
do not want controls, forces who do not want
checks but who want everything to be left.
Please remember that a radio station is a
peculiar sort of centre. There are radio stations
in different parts of the country. The officer
incharge there has a great latitude in matters of
distribution of .money, of contracts and in
many other things and we must not expect too
much. After all, there is human nature. And
unless we have got rules and regulations,
checks and controls, things cannot function
properly. They used to be without checks and
controls before and now that there are checks
and controls some people do not like it. I am
sorry that my hon. friend should take sides
with such people. In fact, there has been an
effort to see that things are put under proper
check +and they are properly done.

Now, Sir, the hon. Member mentioned
many things. Take the case of News Services
Division. It is not a question of organisation;
it is a question of what is to be there. Sir, I
would like to say that I do not agree with my
hon. friend. He says that the News Services
Division puts out things only regarding the
party in power or things concerning the party
in power.

[ 24 FEB. 1961 ]

to review the working 1120
of the All India Radio

There is nepotism and there ii also bias, as
the hon. Member put it.

Now, when the hon. Member tabled his
resolution, in order to check and see myself
whether my department was committing some
mistake, I called up for all news items from the
25th December, 1956 to the 18th February,
1958 to see what type of news or what parties
they dealt with. I will just read out the items
and the political parties to which they
concerned. The largest number probably is
about the Akali Party 36, items, Congress 26,
P.S.P. 7, Jan Sangh 5, Swatantra 2, Communist
Party 4, Hindu Mahasa-bha 2, Ganatantra 2.
Of course he might say that the Communist
Party shouid have got a lew more items, but
my point is it depends on the fall of news and
not on the relative position of parties. The
Akali Party has the largest publicity. Does it
mean that the News Division is inclined to the
Akali Party? I do not think so. It is a question
of events happening and news coming in. The
main point about the News Services Division
to be borne in mind is this that the News
Services of the A.L.R. cannot be compared to a
newspaper completely because in fifteen
minutes he has to give a selection of news
items. Now that is not like a newspaper
because a newspaper has got plenty of time
and plenty of space. So they can give-many
things. It is not possible in a news bulletin to
give as much as can be given in a newspaper
but strict Orders have been issued to see that
they cover as much and as large a variety of
news as possible and the news of political
parties is given fair coverage. In fact all
important conferences of all parties are
particularly covered. It is possible that my hon.
friend will say that all that the Government say
is party news. | am not prepared to agree. If we
live by a democratic constitution in this coun-
try—and I hope the hon. Member will agree at
least here that we live by a democratic
constitution—the, activities that are carried on
in Parliament, the pronouncements made by
the Government and the pronouncements
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[Dr. B. V. Keskar.] accepted by Parliament,
if they are always considered to be party news,
then the country is permanently divided into
parties and there is no country as such. The
democratic convention is, I would like to
submit, that once the Parliament approves of
something, it is no more a party thing.
Supposing a resolution is accepted here or a
Budget is accepted or a Bill is accepted, then it
becomes something above parties, and in that,
if the Government says something, I regret |
cannot agree that it should be considered to be
purely party news. That is what probably my
hon. friend is driving at because no doubt in
the India of to-day, a democratic country mand
a country which is trying to build up a socialist
welfare state, large numbers of non-political
types cf activitiei have to be carried out by the
Government and those activities will get pub-
licity. They have got events and they have got
to be given in the news and therefore unlike
many other countries where the Government is
only carrying out purely political work mostly,
we have to give news of items of work which
here the Government is carrying out but which
are not of a purely political nature, which
might be of an economic nature or industrial
nature, and that is one of the reasons why we
get in the news bulletins many items, which
probably in other countries would not be really
Governmental items. Take the steel plants. It is
a Government concern but that news about
steel might be of a non-political nature but my
hon. friend might like to dub it as political
news because it concerns a Government
concern. So, generally speaking, the
functioning of the News Services Division, is
such— and they have orders, that they must
exercise their judgment as newsmen and select
items of news value according to their
importance. Many a time important news
which we would like or we think important is
left out but we leave it to the judgment of the
News Editors because they have to take the
fall of news quickly and decide according to
the value of the news

s
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Suri BHUPESH GUPTA: How many
experienced journalists you have there in that
Department?

DRr. B. V. KESKAR: I cannot say. In that
particular Department for the people who are
recruited by the U.P.S.C. one of the
qualifications is that they must have
journalistic experience. [ cannot judge the
journalistic experience of every one of them
but they are recruited by them and I think they
would not have been recruited unless they
have had journalistic experience. In fact they
have to function very much like a newspaper
newsroom. They cannot function in any other
way.

>

DRr. SHRiIMATI SEETA PARMA-NAND:
Should they not give priority to Government
news even among important items?

Dr. B. V. KESKAR: If there is any
Government news which is of national
importance, naturally it will have to be given.

SHRI BHUPESH GUPTA: Can you name
anybody there who has five years' journalistic
experience in any newspaper in India?

DRr. B. V. KESKAR: The hon. Member is
putting questions as in the Question Hour, but
I am prepared to give him all news about the
journalists there and if he disagrees and says
that they are not good, I will certainly pass it
on to the U.P.S.C. and say that my friend does
not agree with the selection of the
Commission.

SHRI A. D. MANI: May I know whether it
is the invariable rule that instructions are
given to the news section about putting out
the items?

DRr. B. V. KESKAR: No, excepting in very
grave national cases. There was a case where
the Government asked that a particular item—
and it was even mentioned in the Parliament,
it came up here—should not be put out in the
evening but might be put out in the morning
because they had not yet got it confirmed that
the position was correct and it had come in
the papers that it was so but it was
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not very sure—it  was about the
Chinese event
(Interruptions)

SHRI BHUPESH GUPTA: It was said
that the Government gave instructions
but we found out that the Government
did not give instructions.

DK. B. V. KESKAR: I have got tbe
particular thing here and the Prime
Minister issued orders and I said it on the
floor of the Lok Sabha that instructions
were issued that it should be issued after
a few hours because we had to get
verification of that. I do not say that
Government does not. Let me tell even
my friend Mr. Mani, who is fond of the
B.B.C., that B.B.C. sometimes gets
instructions  from the Government
regarding these matters but they are
matters of national importance, but by
and large such cases are so reduced that |
do not think that they can be considered
to be the rule. They are very very rare
exceptions.

SHRI BHUPESH GUPTA: Therefore
you suppressed the truth on the Prime
Minister's instructions for some hours at
least.

DR. B. V. KESKAR: My hon. friend,
who is the repository of truth, has his
own definition of what is truth and what
is untruth but generally I might inform
hon. Members that I have very rarely
received any complaints about any bias
in the news that have been put out. I
know that hon. Members like sometimes
that we should put out more news of this
type or more of that type. There, I am
afraid, the small-ness of the bulletin
precludes us from doing that; otherwise
the News Division would be very glad to
do it.

Only one thing about which I myself
am not very satisfied is the coverage of
Parliamentary proceedings. The difficulty
arises, not because of the newsroom's any
want of intentions but the difficulty is,
there are two Houses sitting and at the
most they can give 5 or 6 or 7 minutes'
coverage and it is not possible to
compress into that space all the important
things and also all the speeches. It is
worth and I am
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seriously considering whether we should
have something separate and a longer
one in order to cover Parliamentary
proceedings adequately so that hon.
Members have no complaints that their
point of view has not been fully covered
but as far as important point! by hon.
Members are concerned in any debate,
they are certainly mentioned and wher, it
is not possible to mention the points
made by all hon. Members, instructions
have been issued that the names of hon.
Members should bt mentioned.

SHRI BHUPESH GUPTA: May I make
one little suggestion? I suggest, let the
scripts that you have on Parliamentary
coverage every day, let copies of these
things, come to this House and the other
House so that Members can see them in
the Library and the Secretaries can see

DRrR. B. V. KESKAR: The News
Division cannot function that way. It is a
better thing then to make it into an
encyclopaedia so that it can be issued
after some days.

SHRI ARJUN ARORA: You should
consider Mr. Gupta's helplessness. His
radio set is permanently tuned to Peking.

DRr. B. V. KESKAR: I think that is not
a practical suggestion but I am prepared
to listen to any practical suggestion that
any hon. Member can give in order to
make the news as varied and as objective
as possible but it must be a practical type
of suggestion.

Now I will take up the other important
point which has been mentioned here.
This is regarding a commission. My
friend, Mr. Mani, who Is a very widely
read and experienced person, has been
very particular in digressing on this
question that we must have a
commission on the lines of the
commissions appointed .

SHRI AKBAR ALI KHAN: He said
committee, not commission.

DRr. B. V. KESKAR: Well, he quoted
very extensively from the various
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[Dr. B. V. Keskar.] commissions
appointed by the B.B.C, end probably his
quotations were very interesting and I think
many of the points from the commissions'
reports that he mentioned are very
interesting. The only point that I would like
him to bear in mind regarding this is that
we need not follow in everything the
British procedure,  because please
remember, in Great Britain, a commission
is appointed because there is there a
completely autonomous corporation which
functions in a way in which the day-to-day
working of that corporation does not come
before Parliament And when Parliament
provides the money, just as many hon.
Members have made the demand here that
we must have a committee in order to look
into the working of autonomous bodies
under the Government of India, in the same
way, the British Parliament has laid down
that because there it is an autonomous
body, they must have, every few years, a
commission or committee which will go
into its working and look into many details
and make a report. The main point is that
the convention of having a commission has
been established because of the nature of
the British Broadcasting Corporation, not
because a commission by itself iy a very
essential or beneficial thing. Here I
would like to invite the attention of the
hon. Member that broadcasting in India is
a government department. There is
nothing derogatory or bad about it.
The hon. Member mentioned Canada. It
is not the case in Canada. In Canada
broadcasting is not entirely done by a cor-
poration. There there are different
broadcasting  concerns. Some are
government run and some are privately run.
The same thing happens in Australia.
Barring these two or three, and leaving out
the U.S.A. where it is a commercial
business, in all the other countries it is a
completely Government controlled body.

The rules are different in different
countries. Even in a country like
Switzerland it is Government
controlled.  There are rules and in some

places there is much stronger government
control than here. In France it is
government controlled.
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DR. SHRIMATI SEETA PARMA-NAND:
It is a torture to listen to the U.S.A.
commercial broadcasts.

DRr. B. V. KESKAR: And countries like
the U.S.S.B. and Poland I need not mention
what procedure they follow. My point is
this. I am not supporting any particular
type or procedure. I am saying this that
each country has its own requirements and
its own history of development. Here
broadcasting began in a small way, at a
small unit established by Government. It
was a very small one. Only alter partition
and after independence we have begun to
develop it. And a lot of these
developments had to be financed heavily.
If you had a type of independent body, then
certainly you would have to think how you
would like to finance it. No doubt,
some money would come from the Govern-
ment, a little here or there. But when a
body is working as a department of
government and it is able to work for the
public good, the question of how it is going
to make up its balance of expenditure, does
not come up. That is the reason why we
have been able to invest large sums of
money in the development of
broadcasting  here. That would not have
been  possible otherwise.  Otherwise it
would hava gone on lines which I do not
think would be, from the cultural point of
view, the educational point of view or any
other point of view, up to the standard that
we would like it to be. My point is, it has
developed in a particular way. It is still in
the stage of development her, and for us to
say that because in England there is an
autonomous corporation, here also we
should have an autonomous corporation is
not an argument which convinces me. I am
prepared to listen to independent reasons
for this brought forward. Frankly, I am
not able to understand what vital difference
it will make. Let me make it clear.
Some hon. Members think that by cor-
poration they mean an independent body,
a body that will be completely away and
Government will have nothing to do with it.

Parliament will,
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from time to time, pass some grants of
money to it and the corporation will look
after itself.

MR. DEPUTY CHAIRMAN:  Your
half an hour is over.

DRr. B. V. KESKAR: I will take only
five more minutes, Sir. We have to be
clear about this fact, that even when there
is a corporation, it will be a completely
government  controlled  corporation,
because in the circumstances as they exist
today, when we have invested some Rs.
15 to Rs. 20 crores in this national
institution, it is not possible either for
Parliament or for the Government to let it
be run badly or be exploited or be
mismanaged. Parliament has the right to
see that everything is working properly.
Therefore, at this stage, to say that we
should hand over this national orga-
nisation to a so-called independent body
is, to me, not a practical proposition. And
Sir, may I ask, which is this so-called
independent body? Who are the
independent persons? What person is
there who has not got political views or
inclinations? I would submit that the
control and scrutiny of Parliament, where
every Member has he right to criticise
even the smallest thing, is a much better
thing and is much more effective control
than the handing over of it tn a cor-
poration, because in these circumstances,
let me tell the House, the corporation will
work exactly as the All India Radio is
working, except for one big difference
an<j the difference is that Members of
Parliament will not be able to criticise its
working except once a year and they
cannot raise all sorts of questions-

SHRI BHUPESH GUPTA: The L.I.C.
is there.

DRrR. B. V. KESKAR: If Members
themselves insist that it should be under
their eyes night and day, then in the
present stage, that kind of corporation
will not serve the purpose, a corporation
1'ke the one that Mr. Mani would like to
be set up, like the B.B.C. The B.B.C. is
all right, because,
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if I may say so, the political differences
there are not many and broadly they
agree in many fundamentals. The
differences are superficial. But here we
have very vital differences. There is no
such independent person. Mr. Mani, for
example, may be ont, an independent
person, though 1 doubt even that,
because he too has his own political
views. I cannot hand it over to Mr. Mani.
I feel at present there are distinct
advantages from the point of view of
Members of Parliament in having it as a
department.

DRr. SHRIMATX SEETA PARMA-
NAND: We should develop first the cvic
sens, as they have done in the U.K.

Dr. B. V. KESKAR: Yes, when the
developmental stage is over, we may
consider it. When the developmental
stage is over, then a long-range and more
stabilised programme for the All India
Radio can be thought of. But at present, I
do not think it is a practical proposition. I
sympathise with Mr. Mani's point of
view; but I think he is too much under the
glamour of the B.B.C. Let me tell him
that even i, the B.B.C, if he reads the
English newspapers he will find that
there are severe critcisms made as severe
as on the A.LR. in India. But then he is
passing over it for the moment. My point
is, when there are big organisations
working, there are bound to be many
points on which there can be criticisms.

SHRI A. D. MANI: Will the Gov-
ernment be prepared to consider the
setting up of an expanded advisory
apparatus for a period*cal review of the
performance of the All India Radio, just
as they have the Central Council for the
B.B.C. with 49 members? We could have
an expanded advisory apparatus and we
could have representatives from the
States and representatives of cultural
interests. Will Government consider
that?
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I>rR. B. V. KESKAR: I am sorry there are
still a number of points which I was not able
to mention. We have a Central Advisory
Committee for programmes and we have
other committees too. We have instituted
these bodies. I am prepared to consider Mr.
Mani's suggestion and we can think of an
expanded programmes committee or other
advisory committees also where participation
of cultural and other interests will be there. In
that way every constructive suggestion is
welcome. But I am sorry that in the form in
which this resolution has come and the
amendments as they are, I am unable to
accept.

SHrRI BHUPESH GUPTA: Sir, we have
listened to the hon. Minister and he has
spoken in favour of what is being done.
Nobody will deny that some improvement has
taken place. But is this the right way of doing
things? Is it the right thing to just recall the
standards that prevailed some thirteen, years
back? We would like to know whether we are
doing what could be done and should be done
now. Sir, I am also of the opinion that many
artistes are making good contributions over
the A.LR. and we do acknowledge the
services rendered to the country in that way.
But that is not the point. This is not the point;
the point is whether we are handling the
matter properly, adequately and with a clear
perspective and in the right direction. This is
what I was trying to make out, that we are not
doing so far as the present administration
goes. Well, I am not enamoured of the B.B.C.
That also is a propaganda weapon i, the hands
of the ruling class there- The question is
whether in our conditions we can have an
autonomous corporation subject to
Parliamentary supervision and control in the
same way as many others are. I would not like
to give up the right of Parliament to supervise
and direct the affairs of such a corporation. It
has to be integrated with Parliamentary
control. That is the point. Now, as  was
made clear,
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the Prime
the news are
it be like

Minister sent a chit and
suppressed- Why should
that?  Important  news
came into the hands of the A.LR.
and it  should have been  put
across the air. We heard it in
the BB.C. but did not hear in the
AIR. and began to wonder. People
were left in doubts as to why such a

thing happened and now the hon-
Mhrster  tells us how it came to
happen. Such  things should  not
happen in the future. Apart from
this, many other points were raised
and some of them were answered by
Dr. Keskar. There are  grievances

eamongst the artistes, amongst the staff
and among others who are associated
with the management of the A.LR.
centres. The purpose of the commit
tee should be to go into them; it is
not a question of individual cases.
If it were so, I could have written a
leUer to Dr. Keskar and would have
left the matter at that but grievances
have  accumulated. Take, for
instance, even Delhi. The casual drama
artistes have very many grievances and the
matter is pending. It seems that the Station
Director takes advice from a gentleman called
Shri Chiranjit of the Programme Department
and does not listen to others. The result is that
confusion prevails. Such things should be
gone into. I can give you another example. In
Calcutta the photograph of Ashima
Bhattacharjee was published in the Betar
Jagat after she took her audition test but
before she sang any song over the Radio
because she happened to be a relative of Mr.
N. Bhattacharjee who is the producer of
classical music there. Such things happen. |
can give you many names. Shri Rajat Roy, a
qualified engineer and who went through the
police enquiry was appointed but suddenly he
was dismissed because certain police report
came.

DR. SHRIMATI SEETA PARMA-NAND; Is
it proper to bring in individual cases?

SHRI BHUPESH GUPTA: Yes, yes, we
can; otherwise you would not
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have caught Mr. S. P. Jain and Mr.
Dalmia. I am not making any particular
complaint that he always ignores such
things. These are typical of the manner in
which things are being handled there. 1
have mentioned all these because he
wanted facts. I give facts but if one
would not listen to facts what can I do?
Then there are the officers. Who are
they? Who are the various Stations Direc-
tors? Here is the Director-General. In
other countries we have men of particular
accomplishment in the cultural field. I do
not say that they are men of no culture.
They have their own lines, administrative
officers and so on. A few may be I.C.S.
men and also I.LA.S. men but are they
suitable for running such an institution?
If you get a hockey player to play foot-
ball, he does not do well necessarily; if
you get a cricketer to play badminton, he
simply fails. He may be a very good
cricketer.

He may be very good in the I.C.S. but
why make him boss here? Why should
such people be placed in such positions|
without any particular  knowledge,
experience and talent? I agree that it is a
matter of opinion, this liking of artistes,
Dr. Keskar likes a number of artistes, ]
have no quarrel with him, but I may nof]
like them. I do not know anything but then|
the Advisory Boards should be properly,
constituted; they should not be sort of
manoeuvred or manipulated boards. This is
what 1 say. There are very manyj
grievances among the artistes. It does not
mean that every one in the Board is bad
but they are so formed that they give rise
to grievances and criticisms on the part of
the artistes. These things are ventilated|
sometimes in the press also. Is it not the]
duty of the hon. Minister to take note of
these things and review the composition of
the Boards and make such changes as arg
necessary to make them acceptable tof
hroad sections of the artistes and so on?
This is not an unreasonable sugges- i tion
but we have not heard of such j
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things being done; even if they are done,
they are done so secretively and in a
manner that people do not know how
things are being handled. I would not ask
him to trust me about music because I
might mislead him. I realise it but then I
would not like it to be placed in the
hands of people who have been
manipulated into these Boards, who have
been brought into these Boards through
wire pulling and so on. It is a matter of
debate and let it be debated in public,
discussed with all shades of opinion
which are interested in cultural things
and then settled. That approach should be
ther, but it is not there.

He talked about the Central Infor-
mation Service. He mentioned indirectly
about this but there again an unhappy
state of affairs prevails there. Promotions
have been given ignoring seniority;
people have been pushed about; people
have been pushed up, people who are in
the liking of others, and others who are
not so liked by them have been demoted.

About news items, the hon. Minister
said that mention was made about the
Akalis. One might say, he wanted to
condemn the Akalis and therefore, he
used the All India Radio to this end. One
might argue like this. la it the number of
times that one mentions this that counts?
That way, I might say so many things
about Dr. Keskar and say that I have
spoken about him so many times. You
would like to know as to what is it that I
said, whether it was something good or
bad. This is how the matter should be
reviewed. All types of activities go on in
the country and so long as they are not
official or semiofficial activity, they are
treated, in the News Section of the All
India Radio, in a step-motherly manner
and they are ignored. I would like to
know as to how many journalists are
there, where they have come from. I
know somebody is here who had some
training in the Times of India. I do not
know, he may be qualified
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[Shri Bhupesh Gupta.] »r disqualified and I
do not go into that, but I would like to know
as to how many others among them here have
journalistic experience and training. One does
not become a journalist overnight, most
certainly not by joining the All India Rad'o to
begin with. He must have begun somewhere
else.

Well, I am not comparing the things as they
are now with the conditions that prevailed in
the British days. Today, yes, Dr. Keskar has
greater control over it; the Director-General
has less control compared to him but his
control is notional, constitutional, fictitious.
Effective control rests with the Director-
Gene-al and the Station Directors. Dr. Keskar
is a very intelligent person; even so, I may
say, with all the talk he has indulged fn here
today, with all the intelligence, with" all tfte
shrewdness that he possesses, it is possible
that he is being let down by people in those
posts. I do not know; let the committee go into
it. We can only address the Minister in such
matters; we are dissatisfied, the people a~e
dissatisfied. Dr. B. C. Rov got up in
Darjeeling and said that he did not like to hear
the All India Radio and I think he told Dr.
Keskar. Certainly he told Mr. Jyoti Basu, the
Leader of the Opposition, that he had told Dr.
Keskar or somebody that he puts off the radio
when he hears the news. I may not agree with
Dr. B. C. Roy but here is one of your own
Chief Ministers who would rather not listen to
some programmes of the All India Radio.
Some of them are not good. In this
connection, I would like to say that a lot of
time is given to English music. Dr. Keskar, T
think, had education in a French University.
He may be fond of Western music, we a-¢
also, to some extent, but then whv should
English music has prio-ritv? There should be
n balance between En“ish, American, French,
Italian and even Snanish so lone as it U noit
vulear, and our own musli*. This has got to
be gone into. This
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is another point that I want to maKe. We
have our own music and that should be given
priority.

Then sometimes they do not fulfil their
functions. When the Assam riots took place, it
was the task of the AH India Radio to see that
they broadcast such comments, appeals and
statements that the rioters and others there
were prevented from indulging in mischief.
They should have been made to realise that
public opinion was against them. But the All
India Radio blacked out, practically blacked
out, and they kept quiet about it as if nothing
was happening. Again recently the Jabalpur
riots were taking place. Is it not the task of the
All India Radio to get public men, Hindus and
Muslims, to make statements, appeals and so
on? They do not do such things. You go by
routinism; officers are always like that. Not
that every officer is like that but generally they
are always like that; when something is
burning, they fiddle. We have seen how things
happen. We lived in the days of the war in
England and we saw how the Radio there
sought to mobilise the people, to rouse the
people against certain things and in favour of
some other things. You talk about
disintegration of the country and about
fissiparous tendencies but you publicise the
speeches of the Ministers for five minutes but
would not include in the programme such
appeals and statements which will fight these
fissiparous tendencies that express themselves
in the form of riota and so on. This is not done
by the. All India Radio.

Then I come to selection of programmes.
Again ask anyone in Calcutta. Of course, [ am
not an expert at that but ever since I have
been pursuing this matter I have been con-
sulting people in Calcutta, people who
support the Congress Party. They say that
they are dissatistied with it. Many of them say
that they are dissatisfied with this kind of
selection of programmes. It is not that each
and every programme is bad. Some of them
are good but why should even
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one bad programme be there—I cannot
understand—when there are ways and
means of improving things. In the
Administration something like a coterie
rule has come about. How can I prove it
here on the floor of the House unless you
give me six hours to speak? If you can
give me six hours, I can bring out the
facts, place them before the House and
argue out a case precisely. I have got so
many papers with me here but how can I
use them now? That is why I say, let it go
to a commission of enquiry. We have col-
lected materials which we shall place
before the commission and it will be for
the commission of enquiry to examine
them and come to their own conclusions.
That is how I view this matter. I know
that in the commission of enquiry the
Congress would have the majority but I
believe in their good sense and in their
sense of objectivity-

Dr. SHRIMATI SEETA PARMA-
NAND: Please give all the papers to the
Minister.

SHRI BHUPESH GUPTA: Well, if the
hon. Member thinks that the Minister is a
substitute for all the Members opposite, |
have no quarrel with her but I cannot
share her thoughts in this matter. It is
horrid thinking, I should say.

Yes; I shall give them to him and also
to you, Madam, if you like and to others.
But why to the Minister alone? He is not
an idol; he is not Shiva or Brahma that
we must give everything to him and we
should all retire. After all, we are all here
to discharge certain responsibilities. That
is why I say, 'Don't take it that way that I
am bringing this in a partisan manner.' |
am a party man; [ am a politician but it is
not political views that I am expressing. I
know the hon. Minister is subtle enough
not to indulge in this kind of crudities.
Political coloration is given when you
give the news, when the news is given
out in a manner that is suitable to your
party. You pick and choose in such a way
that a particular party gets the
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advantage of it. The All India Radio
gives out the news broadcasts and they
give the news in a particular way. You
are doing it that way. That is why I say,
'here is something wrong.' Now, it was
brought to my notice—I wrote to him
because in individual cases I always
write—that a dramatist was sacked
because of some political report. This is
how things happen.

Now, I am glad that the hon. Minister
has said that parliamentary coverage
would be looked into. It is a good thing;
let him look into it, consult Members of
Parliament from both sides and see how a
good coverage can be made. People do
not read newspapers in our country. To
bring Parliament nearer to the people, it is
necessary that parliamentary coverage is
given adequate attention. Today it is not
good at all. The whole thing has to be
gone into. I have given many cases of
injustices done to staff artistes, casual
artistes, employees and so on and many
cases of nepotism and other things. Sir,
we have to go into all these things, the
selection of programmes, advisory
committees and how they are run, to what
extent the real authority is exercised by
people who are bureaucrats, who are
officials ~ without  any  particular
accomplishment in the line in which they
are employed.

Sir, I am very sorry that some hon.
Members have misunderstood my posi-
tion. Mr. Arora was speaking; he wanted
to attack me and he did. I do not know
whether Dr. Keskar is pleased with that.
If he is pleased, then Mr. Arora has done
his job well. If he is not pleased, then I
must say, Sir, Mr. Arora has misfired.
Between them it is for them to tell us
whether a good thing has been done.

As far as the amendments are con-
cerned, I am prepared to accept both the
amendments. Let the whole thing be
thrashed out. Sir, you will see how
considerate I am in these matters. I feel
that this matter has to be gone Into.
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MH. DEPUTY CHAIRMAN: What about

the amendments?

SHRI A. D. MANI: I would like to press my

first amendment but would beg leave of the
House to withdraw my second amendment.

is:

MR. DEPUTY CHAIRMAN: The question

1. "That for the words 'consisting of 45
Members representing both Houses of
Parliament’ the words 'consisting of
Members representing both Houses of
Parliament and representatives of cultural
interests' be substituted."

The motion was negatived.

*Amendment Nu. 2 was, by leave,

withdrawn,

is:

MR. DEPUTY CHAIRMAN: The question

3. "That for the words 'Committee
consisting of 45 Members representing
both Houses of Parliament' the words
'Commission consisting of Members of
Parliament and others' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN:

¢Amendment No. 4 is barred. [ shall now
put the resolution to vote.

The question is:

"This House is of opinion that
Government should appoint a Committee
consisting of 45 Members representing
both Houses of Parliament to conduct a
general review of the working of the All
India Radio and to make recommendationi
for its improvement."

The motion was negatived.
texts of

*[ ] For amendment; etde

cols. 1041-42 supra.
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RESOLUTION RE PROHIBITION OF
MARRIAGES WHERE THE DIFFER-
ENCE BETWEEN THE AGES OF THE
SPOUSES IS MORE THAN FIFTEEN
YEARS

SHRIMATI CHANDRAVATI LAK-

HANPAL (Uttar Pradesh): Sir, I move the
following resolution:

"This House is of opinion that
Government should bring forward suitable
legislation to prohibit marriages between
persons where the difference between the
ages of the spouses is more than fifteen
years."
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Dr. SHRIMATI SEETA PARMA-NAND

(Madhya Pradesh): Which Ministry will be
listening to this. Labour?
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